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. 	Has the index of documents been filed and has the 
I 	paging been done properly? 

Have the chronological details of representations - 
made and the outcome of such representations been 
indicated in the application? 

Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal? 

Are the application/duplicate copy/spare copies 
signed? 

Are extra copies of the application with annexures 
filed. 

Identical with the originai 

Defective 

Wanting in Annexures 

No..................... /Page Nos .......................... C 

Distinctly Typed? 

13.. Have full size envelopes bearing full address of 
the Respondents been filed? 

	

14. 	Are the given addresses, the registered addresses? 

	

15. 	Do the names of the parties stated in the copies, 
tally with those indicated in the application? 

16. ' Are the translations certified to be true or sup 
ported by an affidavit affirming that they are 
true? 

	

17. 	Are the facts for the case mentioned under ikrn 
No. 6 of the application. 

Concise? 

Under distinct heads? 	. 

Numbered consecutively? 

Typed in double space on one side of the paper? 

	

18. 	Have the particulars for intetim order prayed for, 
stated with reasons? 

/ 

4 
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Cheek Sheet 

CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (DUPLiCATE) 

APPLICANT (S) 
................................... k. 	...t  

RESPONDENT (S) 

.......... 	 k:.P 	 .....1 

ParticularG to be examined 	 Endorse,ent as to result 
of examination 

lIs the applicant competent to file this application? 

2. 	a) 	Is the application in the prescribed form? 

Is the application in paper book form? 	S 
Have prescribed number of complete sets of the) 
application been filed? 

3. 	Is the application in time? 

If not by how many days is it beyond time? 

Has sufficient cause for not making the application in time stated? 

4. 	Has the document of authorisation/Vakalatnama been filed? 

the application accompanied by B.D. / I.P.O. 
for Rs. 50/-? Number of B.D. / I.P.O. to he recorded. 

Has the copy/copies of the order (s) against which 
the application is made, been filed? 

(a) Have the copies of the documents relied upon 
by the applicant and mentioned in the application 
been filed? 

Have the documents referred to in (a) above 	/ 
duly attested and numbered accordingly? 	

) 
Are the documents rekrred to in (a) above 	

) neatly typed in double space? 	 1 

P.T.O. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH - HYDERABAD 

ORIGINAL APPLICATION NO. 	1 2, 7 OF 1493 

Sh 	- t- 	- 	 Applicanx s) 

Versus 

Respondent (s) I? 

This Application has been submitted to the Tribunal 

Advocate undir section 19 of the 

nistrative Tribunals Act. 1985 and same has been scrutinised with reference to the points mentioned 

in check list in the light of the provisions contained in the Administrative jfribunal (Procedure) 

Rules, 1987. 

The application has been in order and may he listed for admission on  

ScinyWcer. 	 - 	 D4'Reggistrar  (J 

j 
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1 

IN THE CENTiAL ADLljINISRM'IV3 TRIbU NAL;; iffThiRMAD BENCH 

AT RYDERABsD. 

0. A.No, I 3J of 1993. 

M. C. Krishna Nurthy 	 ... k1icant. 
- And 
1• 	 I 

7 	The Welfare Conissioner, 
Labour Welfare. Organisation, 
Kendriyasadan, Sultan Bzr, 
Hyderanad & others 	 .. Respoiidewts. 

V CON0LDGICAI LIST OP EVENTS RELATIM, TO APPLIuAI 

Sl.No. Date Description 

i) 21-8-1961 4plicant joined Service as 1r.-II 
IQthdj Pandjt. 

2) 1-10-1966 Applicant promoted as Gr-I Hindi Pandit 
3) 26-7-1988 Order in T.A. No.106/1986 	l 

of the Central AdmIi.TribUXIalHY&.BGnCh 
 11-2-1992 Pay fixation order refixing Qhe Pay 

of the applicant. 

 27-3-1993 Pay fixation order revising te Pay 
- fixation of the Vplicant. 

e) 26-6-1993 Representation of the ApplicSt 
7) 19-8-1993 Order rejecting the Claim of jhe Applicant. 

Hyderabad, 	 COUi'SEL POR APPLICANT. 
Dt: 27-9-1993. 
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'1 	2PE1ThIX 'A' FORM 
Porn-I (-see RuJ.e-4) 

4)5tication Uxder Section 19 of the Adnilnistrative Triirnnal Act, 1985. 

0. LTh3. ' 9-31 of 1993. 

INDEX 

- Description of the Documents - - - - - PNo S. 

Original Mplication 	 1 to 6 
Index of MateriJ. Papers with Description 	'h 
of the document 	 I 

((° 2LSEP1993  j)j 
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SIG1VATUR1 OP T12QtOtT. 

For use in Tribunal 
Of Lie e: 

Date of Filing: 

SIGNATUliE Oi LIE EEGIETRJa. 



IN TIM CEtTRAL ADMINISTRATIVE TRIBUNAL : ;RYIJERABAD BENCH 

HYnERABAD. 

I o.a.r. 1t31 /1993. 

Between: 

M.C.Krishria Murthy, slo M.C.Janaki 
Eamaiah, aged 58 years, ar-I Hindi 
Pandit, Labour Vlf are Organisation 	 I 
High School, Ta].upur, Nellore mst. 	.. iI.Appilc ant. 

Md 

The Welfare Commissioner, 
Labour Welfare Organisation, 
Kcndriya Sadaii, sultan Bazar, 

* 	 Ryderabad. 

Administrative Gum Accounts Officer, 
Ofliceof the Welfare Commissioner, 	Ii 
Kendriya $ao'an, ailtan Bazar, 
Hjderabad. 

3. The mreotor,Labour Welfare, 
Ministry of Labour - Jaisalmer House, 
Mansiugh Road., Nev Delhi. 

4. The Secretary to Government of India, 
Ministry of Labour, Shram Shakti Bhavan, 
New Dslhi. 	 .. iespondents. 

APPLICATION FIID UNDER SECTION 19 OP ThE ADMItSTRAIVZ 
TRIBUNALS ACT 1985: 

PARTICULARS OP THE APPLIQflT:- 
a 

As stated above, in the Cause Title. 

The address for service of all notices of the' applicant 

is that of his Counsel Mr. P. sri Rama Murthy, Advocate, 

A.C.Guards, Hyderabad  

PARTICULARS OP THE IMSPL1242~_qS,  

As stated in the Cause Title. 

3. The addresses of the respondents for service bf Notices, 

is the same as stated in the Cause Title. 

The particulars of the order against which the applicaMon 

is made; 

The application is made against the order of te Administra-

five cujn Accounts Officer, Office of the Welfare Cozwnissirier, 

Labour Welfare Organisation, Hyderabad, bearing N4 13(2)/890 

dated 19-5-1993 ( 2nd Respond.:nt herein) rejectingi the claim 

of the applicant for fixation of the Selection Gr'kde Pay 
4 

Applicjnt 
/ 	 .. 	

- 	
.--•:. 	 k' 



.. 	.2 

Scale of the applicazjt in thescale of Pay of Rs.740-880; 
11 

with effect from 1-10.4.950/ 1-1-1982 (Annexure-I). 

JURSIDCTIO X. The Applicant declares that the 

sub ject matter of the order against wh ch he wants reddressal 

is within the Juradiction of the Tribunal ...a3u.. 
F 	.-flt.- 	"A4.0 4t i3cr 7k- 
LIMATIoN: 	The Applicant further declares that the 

application is within limitation prescribed Iii Section 21 
of the Administrative Tflbunaj.ts Act, 1985.. 11 

6. 	PACTS OP THE CASE:- 

a) The applicant is presently working 4 Grade-I 
Hindi Pandit in Labour Welfare Organisation High School at 

Talupur, Sydapuram.Manaa3. of Nellore mstrict and the said 

School is under the control of the Pirst RespoAdEnt le.., 

Welfare Commissioner, Labour Welfare Organ1satj, Kendriya 

Sadazj of the Ministry of Labour, Government of knaia. The 

applicant joined service as Grade-Il Hindi Pandi on 21-08-1961 

and he is working as Grade-I Hindi Pandit in thJ said School 

from 1-10-1966 till to-date. The applicant is to retire 

from service w.e.f. 30-09-1993. 	 U 

b) The Applicant submits that pursuant to the 
inlementatjon of the III Pay Commission Scales 4± Pay 

by the Government of India, he was given in the Scale of 

Pay of Rs.380-640 instead of the Pay Scale of Rs1440-750, 
11 to which he is legitimately entitled to. As a reult of 

wrong fixation of Pay in the lower scale of Pay, ¶he 

applicant was aggrieved and therefore he submitted representations 

to the respondents herein for rectification of the mistake 

in the fixation of his pay at a lower scale. By order 

No. PP/MCK/92, dated 11-2-1992 (Annezure-II), the Pay of 

the applicant was refixed at Rs.440 in the Scale of,  Pay 

of Rs.440-750 and consequent upon the implementatidn of the 

4th Pay Commission Pay Scale w.e.f. 1-1-1986, the Spale of 

Pay of the applicant was again refixed atRs.2,200/1. in the 

Scale of Pay of Rs.1400-2660 w.e.f. 1-101956. By order 



.. 3c .. 

bearing No. PP/MQIC/92, dated 27-3-1993 (Annexure-In) 

issued in partial modifcation of the order dated 1.1-2-1992, 

the pay of the applicant was refixed at Rs.460/- in the 

3rd Pay Commission Scale of Pay Rs.440-750/- w.e.f. 1-1-1973 

ie.e., the date from which the applicant opted.for Central 

Civil Services ( Revised Pay) Rules, 1973. By the same 

order, consequent upon the implementation of the lYth Pay 

Commission, Pay Scales, the Scale of Pay of the Applicant 

was refixed at Rs.2,200/- in the Scale of Pay of R.14OO/- to 
Rs2600/- w.e.f. 1-1-1986. 

c) The applicant submits that the IVth Pay Comfniseion 

Pay Scales provided for three Selection Grades Scales for 

Teachers at Rs.530-630, Rs.740-880 and Rs.775-1,000. ±or primary 

Trained Graduate Teachers and Post-Graduate Teachei4 respectively. 

The Applicant is entitled to the Selection Grade of Pay of 

Rs.740-880. The applicant submitted a represent&t iOn dt. 26.6.1993, 

through Proper Channel, to the 4th Respondent hereiij requesting 

that he may be given the Selection Grade Pay Scale of Rs.740-880 

with effect from 1-10-1950/ 1-1-1982 (Annexure_IV). In this 

connection, it is significant to state that 23 other enloyees 

working under the responderts filed ftit Petition No.12295/1984, 

who were similarly s&tuate like the applicant in the High Court 

of A.P., Hyderabad, praying for award of Selection Grade Pay 

Scales and the said Writ Petition, alter the formation of 

the Hon'ble Tribunal, was transferred from the High Court to this 

Hon'ble Tribunal for decision according to Law. This Hon'ble 
Tribunal by Judgement, dated 26-7-1988 passed in LLNo. 10 6/198 6 

(Annexure-V) allowed the claim of the applicants thexeil1 and 

the directions were directed to accord Selection Grade Pay scales 

w.e.f. 1-8-1996 . As against the decision of this Hon'ble Tribunal 

dt. 26-7-1988 the respondents preferred, a special leave petition 

in the Supreme Court of India, which was dismisecdat the 

admission stage itself. The applicant submits that lie cbu3.d not 

approached the Hon'ble Trthbunal earlier, as the DspJtmeijt took 

nearly twenty (20) years for rectification of the aziamoly in the 

kPlict 	• 



in the Pay, flxation of the applicant. Pursuant to the implementation 

of 3rd Pay Commission Scales of Pay, which was rectiied or 

modified only by orders dated 11-2-1992 and 27-3-199g. 

d) The applicant submits that his claim for grafft of 

Selection Grade Scale of Pay was rejected by the 2nd respondent 

by order dated 19-8-1993 (knnexure-I) referred to supra. Tho 

main ground on which the claim of the applicant forrant of 

Selection Grade Scale of Pay was that the judge.ment in O.k. 

No.106/1986 cannot be extended or,  applied as per the instructions 
11 

 of the Linis- r, of Labour. Hence, the applicant is constrained 

to move this Hon'ble Tribunal by way of the present O.A. - 

6 (a) 	The applicant further humbly submits hat he 

is also entitled to Senior Scale of Pay Rs.1640-2900 las per the 

implementation of the 4th Pay Commission Pay Scales oT Teachers 

of the Teaching Staff employed in Secondary Schools run by the 

LUnistry of Labour, Government of India. 

(±) The applicant humbly submits that tare wne 

no further promotional avenues to the applicant to higher post 

and he stands stagnated in the sane post of Grade-IH1.ndi  Pandit 

since several years. It is submitted that the Pay Commission 

recommended Selection Grades Scales of Pay and also Senior 

Scales of Pay to the Teachers like the applicant, kejing in view 

the stagnation of the employees working under the Respondents 

- 	without any further promotion. And this aspect of m9ter, 

has been recognised and accepted by the Judgernent of this 

Hon'ble Tribunal rendered in rLNo.106/1986 dt. 26-7-1968, 

y,Ic}i has become final and binding on the resp.ondcnts. The applicant 

further submits that all df the employees, who epproached the 

High Court as well as this Hon'ble Tribunal have been given the 

bbnefit of the judgernent of this Hon'ble Tribunal and Lecordizigly 

they have been given the Selection Grade ''.Scales of Pay and Senior 

Scales of Pay and they have also been paid the arrears of P' 

pursuant to the same. The applicant humbly submits ahd states 
that of 

that ih5 case is also similar to the one lilco/tho petitioners 

in the Writ Petition and the kplicarits 	
INC. 'b.06/1986 

--Placant 



3H: r 	

0 
reerxtd to supra. The decision of the respondents n tiying 

to deny the legitimate Selection Grade and Senior Sc[ale of 

Pay to the applicant together with the arrears and payment 

of arrears of pay on the ground that the applicant ?krein 

is not a part to .sNo.1o6/1986 is not sust ainabl,b in Law 

It is submitted as aforesaid the applicant could not approach 
11 

the Court earlier as the Department took more than 20 years 

for correcting the wrong fixation of the Pay of the Iapplicant 

and therefore, the applicant cannot be found I aults!vQith  for 

- - 	the inaction on the part of the arthorities. 'urthe, the 

rejection of the claims of the applicant by the resjondent, 

is discremt2aioxy and violative of the equal protection 

clause under Article 14 and 16 of the Canstitution of India. 

The applicant submits that in fairness, the respond$ts ought 

to have acceded to the just claims of the applicant 0 in terms 
of the Judgement of this Hon'ble Tribunal in 0.A.No.106/1986 

without conipdlling the applicant to approach this Hon'ble 

Tribunal by way of the present 0. A. 

7) DETAILS OP TF1 1EUMES EXEAUSTETh- The applicant has 

availed of an the remedies available to him under the relevant 

service nies. In the above circumstances the applicant has no 

other effective and alternative remedy except to approach this 

) Hon'ble Tribunal for appropriate reliefs. 

a) Matters not previously filed or pending withan other 

Courts, the applicant further declare that tMiqx he :as  not 

previously filed any application, Tdt Petition or isust  regarding 

the matter in respect of which this application has been made, 

befor1e any Court of Law or any other authority or ny otlrr Bench 

of the Tribunal and nor any such application, Writ Petition or 

suit is pending before any of them. 

9) RELIEF SOUGI 
AIN 	LiEp: To issue an order, directing or 

¼. i-n thç 	 declaring the order issud by the 

Second Reapondcnt herein bearing No.13 (2)/891 dt. 9-08-1993 a 

Applic 



.. 	e;. 
4 
illegal, arbitrary and discreminatory, set asidc'the same 
and further direct the respondnts herein to grazt the 

Selection Grade Scale of Pay of Rs.740-880 with lffe&b from 

1-1O-1950/1_].-1932 and also the Senior Scale of Pay of 

Rs.1640-2900 w.e.f. 1-1-1986 in favour of the applicant 

and also dircct the respondents to refix the ScaJr of Pay 

of the applicant accordingly the and the Pay the eonàequcntial 

arrears of pay at an early date and pass such ot4r order 

or orders as deemed fit and proper in the circums4ances of the 

case. 

(ii) nWERfld RELflF:- The applicant further 4prays 

that this Ibn'ble Tribunal may be pleased to expe4ite the 

hearing and fix an early date for the hearing of the above 

O.A. and pass such other order or orders as deemed: fit and 

proper in the circumstances of the case. 

2 .fl( ]jtJ( 	 'I 
Z=dW19X%AMXK=M= 	 4 4. - 

12, PARTICULARS OP TiDe POSTAL ORDER IN 1SPECT" OF 
APPLICATiON fees- 

8 No. of i.P.Qz. 
Name of the Issuing Post Offices, 

3Z)Date of issue of I.P.Os. 	 i 
4)Post Office at which payable. 

14. LIsT OP ENOLOSUIS:- 

As mentioned in the Index. 

iL 

Co Unsel for the p1 Ic ant, 

VERIFICATION 	
K

Applicant 
I, Li. C.Krisbza Lurtby son of M.O.Janakj. Ranaiah agd 56yrs. 

Grade-I Hindi Pandi, rio Telupur,. Nellore mstrict,d0 I11sreby verify 
that the conteflts : Pares 1 to 6 are true to my Persopea. knowledge and para s 7-12 are kxvcz believed t0 be true on legal advice and 

SUprossed altr niateria 
that I have not 

DERABAD 	 ctz 
Dt: 22-993 	To ThE Rgj sir .', 	 APPlicant 



I) TI CBZiTRaL AThizCsTRAaIvE TRIBUMa:: kffDE1iAiUD'BE LCli::llYDERJuAD. 

- OA.ITo .\e2J22  

Between: 

M.C.scrjshna I1urthy 	t 	f[RECEIVEU)V\ .. Appiicant. 

! tw Ken driy a Sadan, Suit an Bzr, 	erabad 
I llyderabäd. and Others, 	 .•.JRespondents 

I N 1) E X OP APPLICAIT11 S MAiE RIAL PAPERS 
- 

 
--------------------- 

-- - - - - - - - - -- - - - - - - - - - - - - ----------- 

Sl.Io. 	Date 	Description of Documents 	P ag e s 

* i) 	19-8-1993 	Order of Adinn.Qum Accounts Offiber 
1x(Annexure..I)1o.13/2/89 1 - 

2) 	11-2-1992 	Order of Welfare Adnistrator 
in PF/14CiC/92 (Mnexure-II) 	3. - 	4 

27-3-1993 	Order of ivelfàre Administhtor 	5 - 7 
inP/MQK/92 (Annexure_In) 

26-06-1993 	Repr6sentation of the applicant 1  
to the Government(Annexux'e-IV) 	a - 	ii 

26-7-1988 	Order in T.A.No.1QG/CfiuJJ/fl 	• L 	12 - 	15 

I certify that the documents filed on behalf of the 

plicazit as Material.Papers are true Copies of the 1Originals. 

Hyderabad 	 • 	 -f' 	 - 
Dt: 27-9-1993. 	- 	 Counsel for 	t. 



+ No.13(2)/B9. 

To 	-. 
Sri 14,Cacrishfla Murthy. 
GradelHipdi Pandit 
Through the Headmaster High School, 
Talupur. 

Sir5  

Dateth 19-08-1993. 

Sub: Grant of &election Grade Scale 
etc. - Reg. 

With reference to your representation dated 26_6..93 

on the subject. I am directed to say that you are hot one of 

the petitioners in T.A.N0.106 of 1986 (original W.P.No.12295 

of 1984) in the CAT, wyderabad Bench and hence the judgement 

extended/applicable to you, as per the instructOnS of the 

Ministry. 

Yours faithfully. 

Sd/- 
(T. JAGANNALtJA RAO) 

Admfl. Cum. Accts, Officer. 

Copy to:- The Welf are Administrator, icalichedu 
for information etc* w.r.t. his Lr. 
No.PP/blcK/93 dt. 14-7-93. 

S.. 

- 	 /True copy/ 



p.PP/McK/92 	
- Dated: 11-02-1992. 

ORDER  

Sub:- Implementation of Revised scale of pay 0fh Rs.440-750 
and Rs.1400-2609 respectively in respect of Sri 
N.C.Krishna Murthy. Grade I Hindi Pandit,' High 
School. TalapUr - Orders Issued. 

Ref:- Endt. No.38(1)!90 dt. 1-1-92 of the A.A.OL. L.W.O. 
Hyderabad on copy of Ministry's L.NO.&1014/04/8  
dt. 1612-91. 	 - - 

As per instructions contained in the Ministry's 

Lr.NO.A_11014/04/86aI Dt. 16-12-91t  the pay of SrfM.C. 

krishna Murthy. Grade ± Hindi Pandit, High Scho&1, Talupur 

is ref ixed at Rs.440/- (Rs.F01r hundred and forty only) 

in the third pay commission scale of pay of Rs.440-20"500" 

EB_25700eE2-25-75° w.e.f. 03-10.4973 (i.e.. the date from 

	

which he opted for CCS (R.P.) Rules, 1973) • 	I.  

The increments sanctioned alreaçiy' in the third 

Pay commission scale of Pay of Rs.380_12440_EB_15_56012640 

riaising his pay from Rs.428-00 to Rs.440-00 to Rs.455/- 
from Rs.440/- to Rs.455/- w.e.f. 

01-10-75, from Rs.,455/- to Rs.470/ w.e.f. 01-10-76 from Rs.470/' 

to Rs.485/' w.e.f. 01-10-77. from Rs.485/- to R6.500/ w.c.f. 

01-10-78 (The increments sanctioned with effecti  from 01-10-75 to 

01-10-78)* were with pecuniary benefit from 16-9-78 only, as 

the disciplinary proceedings kpending against tim were disposed 

off on 15-9-78), from Rs.500/ to Rs.515/" w.e.f. 01-10-79 from 

Rs.515b to 530/- w.e.f. i-to-so, from Rs.530./ toRs.545/ w.e.fo 
1-1081. from gs545/- to 560/- w.e.f. 110_82,.froIfl Rs.560/' 

to Rs.580/ w.e.f. 1-10-83. from Rs.580/" to Rst600/- w.e.f. 

1-10-84 & from Rs.600/- to Rs.620/1 w.e.f. .i-1O-B5 respectively 

are hereby. revised as:. 

from Rs.440/ 	to. Rs.460/ w.e.f. 1-10...74 
	

Ii 

from Rs,460/- to Rs.480/- w.e.f. 1-10-75 X with pecuniary bene- 

	

from Rs.480/- to Rs.500/' w.e.f. 1-10-76 	fift.onlyo :1 tdiscipl 

from Rs.500/- to Rs.525/ w.e.f. 1a.1077 I nary proceedings 
1 pefldiflga9ait him 

from g5.525-OOto Rs.550/- w.e.f. 110-78. I were disposed off 
- OnI 15-9-78. 



c2 + 
from Rs.55000 toRs.575...00 w.e.f. 1-10-79. 

from Ns.575-00 to Rs.600-00 w.e.f. 1-10-80 

from Rs.600-00 to Rs.625-00 w.e.f. 1-10_81 

from Rs.625-00 to Rs.650-00w.e.f. 1-10-82. 

from Rs.650-00 to Rs.675-00 w.e.f. 1-10-83 

from Rs.675-oO to 1s.700-00 w.e.f. 1-10-84 and' 

from Rs.70000 to tts.725-00 w.e.f. 1-10_85 respbctiveiy in 

the third pay Commission scale of pay of Rs.44O-20-500-En-25-700EB 

25-750. 

Consequent to the implementation of Fourth Pay Commission 

Scales w.e.f. 1-1-86, the scale of pay of  Sri M,6.Krjshna Murthy, 

Grade I, Hindi, Pandit, High School, Talupt:r, isagainst réfixed 

at Rs.2200/- (Rs.Two thousand and two hundred only) in the Fourth 
6 .  

Pay Commission scale of pay of Rs.1400-40a1600e50_2300_Es_66_2600 

w.e.f. 01-10-86 (i.e. the date from which he optd for fcurth 

Pay Commission Scales). 

The increments a sanctioned already in the F6urth Pay 
11  

Commission scale of Rs•1350_30_1440_40_1800_EB...5072200 raising 

his pay from Rs.1900/- to.Rs.1950/- w.e.f. 1-10-81 from Rs.1950/-

to Rs,2000/- w.e.f, 1-10-88, from Rs.2000/- to Rs.2050/- w.e.f. 

1-10-89 from Rs.2050/- to Rs.2100/- w.e.f. 1-10-90 and from 
Rs.2100/- to Rs.2150/- kg '*fl& w.e.f. 1_10_91:respectively are 

-) 	hereby again revised as from Rs.2200/- to Rs.2250/4 w.e.f. 1-10-87 

from Rs.2250/- to Rs.2300/- kgw.e.f. 1-10-88 from Rs.2300/-

to Rs.2360/- w.e.f. 1-10-89, from Rs.2360/- to Rs2420/- w.e.f. 

1-10-90 and from Rs.2420/-. to Rs.2480/- w.e.f. i-id-gi respectively 
in the Fourth Pay Commission scale of Rs.1400-40-1600-502300EB... 

60-2600. 

The Govt. Servant is informed that should there be any 

excess payment that may be found to have been made as a result 

of fixation of pay will be refunded by him to Govt. either by 
adjUflment against future payments or otherwise. 

Sd/- 
(Ma. suBwuq) 

a WELFARE ADNINISTR4TOR. 



-1*- 
To. 
Sri M.C.Krjshpa Murthy, Grade I Hindi Pandit, through the 

Headmaster, High School, Talupur. 

Copy to:- 19  The Head Master High School Talupur along with 
increment certificate for taking neáessary action. 

The PAO, D.G.E.T.II, Madras for kind information. 

The W.C., L.W.O.,, flyderabad for favour of kind 
perusal w.r.t. the Endt. No.38(1)/90, dt. 1-1-92 
of the A1 L.W.0., Hyderabad. 

Bill & Bill Clerk. 

P.F. 	- 

(M.A.SUBHq) 
WEEPARE ADMINISTRATOR 

/Truecopy/ 

I 
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jç_ 
No.PFftdcK/92 	 4MO'14%L "JL Dated 27-3-93. 

0.RDE W. 	
& 

Sub:- Implementation of Revised scale of pay of Rs.440-750 
and Rs.1400-2600 respectively in respect of Sri ?4.C. 
Krishna Murthy, Grade I Hindi Pandit, High School, 
Talupur - Orders Issued. 

Refi- 1. Endt. No.38(1) Dt.1-1-92, of the A.A.O. L.W.0 
Nyderabad on copy of Ministry's Lr.No.A.11014/04/86-W.I.0 
Dt.16-12-91. 

2. This Office Oi,der of even NO.Dt.11-2-92. 
3, Lr.No.38(1)/90, dt. 6-11-92 of the W.C. L.W.O., 

Hyderabad. 
4. Option Forms Dt.20-11-92 of Sri M.C.Krishna 

Murthy, Grade I Mmdi pandit, High School, Talupur. 
... 

in partial modification of this office order of even no. 

Dated 11-2-92 and in pursuance of the orders contained in the 

reference third cited above anda s per freah otpions 

exercised by him on 20-11-90, the pay of Sri M.C.Krishna Murthy, 

Grade I Mmdi Pandit, High School, Talupur is refixed at 

Rs.460/- (&s.Four hundred and sixty only) in the third arx pay 

Commission scale of Pay of Rs.44020500EB25700EB25750 

w.e.f. 01-01-1973 (i.e., the date from which he oted for 

c.c.s.(R.P.) Rules, 1973). 
*Thè inàrements sanctioned already in the third pay 

commis1on scale of pay of Rs.44020500-EBe25-700-EB-254.750 

raising his pay. 

From Rs.440-00 to Rs.460-00 w.e.f* 

from ks.460-00 to Rs.480-00 w.e.f. 

from Rs.480-00 to Rs.500-00 w.e.f. 

from Rs.500-00 to Rs.525-00 w.e.f. 

from Rs.525-00 to Rs.550-00 w.e.f. 

1-10-74, 

110..75 X 
x with pecuniary 

1-10-76 X benefit from 
X .16-9-78 only, 

1-10-77 X as the 
X disciplinary 

1-10-78 I proceedings 
- [pending, 

against him were disposed off on 15-9-78* 

fromRs.550-O0 to Rs.575-00 w.e.f. 1-10-79, 

from Rs.575-00 to Rs.600-00 w.e.f. 	1-10-80 

from Rs.600-00 to Rs,625-00 we.f. 	1-10-81, 

from Rs.625-00 to Rs.650-00 w.e.f. 1-10-82 

from Rs.650-00 to Rs.675-00 w.e.f. 1-10-83 

from gs.675-00 to Rs700-00 w.e.f. 1-00-84 	and 

from Rs.700-00 to Rs.725.-00 w.e.f. 1-10-85 

respectively are heriby again revised as: 

p 

/ 
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I. 

tom Rs.43o.o to P.co430aoo w.e,f' 
.• 	 H: 1 

 from $.400aico to .RS4;5O0s0 ttqeaf Iais7 - with PSCUr44Lry - 	 -, 	
behfjt front from Is5Qo..00 to Pn.52S.00 W,e. t, 1475 

f 	
tgRsoS50.00 toe.f. 1.4..77 ' Ithary procee- 

from di 4 to sa.575-oo  2 	
frox PP61ng agaiics him were 1aisposea 	 7: 
froi RsailS.Qo to (s.600j3p wa,f, iiib 
from ITR 8 600 	to &s,62.og  
from 6.625..6 to ts,6506 	1-18j 

	

tro*tt ZZs.65g...pØ to 1 .675ocj t,e.t 14.4_fl 	I  
frots it.57$...00 to ttsfl0000 

 
from 	to Pe.725..00 v,e,( Lsls!34  
from ic.725_o to Rs.t75000,.,1 1-j,95 
respecte3y, in the thira pay  Corflmjs'sson teaLe of pay 
of ks e140_20s500_ps41A2 S 0OBas..v5o. 	I 

Cansequent tqa ktt to the itnp1emonatjon k tourth 
tPay 'CCmrlissjonScales i.e.t, Lal-SG, the p of 
lC4rjshna MurthY4  Grade r fli.ndj Pandit, 1111911 

&thobl ?elupnr is again refixed at Rs.2200/.. (Rs.Two thousagt 
H 	H.: nd to hrindzea omly) in the to*lrth Dey. St cormitalwy Scale 

at Pay Of &s_l400_4o_1eoo_so_23ooB6o26bo w,e,j. O1-011996 

tim date from whith be opted for tourth Paj 

Cornmjssjoi sCales), The incrScj taiøinp his Do from,  
Rs.2200-00 to Sz2256...00 Weeds OlsO1si99'.1 her 	panctioned, 

Th indrett cantj 	already in the t4rth 
pay GornmLc'gj sails at /9i Of, Rt.1400.410_4 

raising his py from 1th.22oo/ to 14s.2250j- weesf i  
frOm Rs.2250/... .to R.230o/.. l-1(}J93, ran IS.2a00/_ to 

2-10-90'- 
	 'WI KS4s4Uf 	.e.f. 

flThI from 	to I.2*a%,c w.*.f -S.-n from 

	

I 	I 
Rs.248o/.. to Rs.254Q/... ,s.f. 11-13-92 resPsbti:ely re hereby 



-'l- 
kerom Rs. 2250/- to Rs.2300/ w.e.f. 1-1-87 

from Rs.2300/- to Rs. 2360/- w.e.f. 1-1-88 

from Rs.2360/- to Rs.2420/- w.e.f. 1-1-89 

from Rs.2420/- to Rs.2480/- w.e.f. 1-1-90 

from Rs.2480/- to Rs.2540/- w.e.f. 1-1-91 and 

from Rs.2540/- to Rs.2600/- w.e.f. 1-1-02 

respectively in the Fourth Pay Commission scale of pay 

of Rs.1400-40-1600-50-2300-EB-60-'2600. 

The Govt. Servant is informed that should there be 

any exèesspaymeñt that may be found to have been made 

as a result of fixation of pay will be refunded by him to 

Govto  either by Adjustment against future payments or otherwise. 

(Ma. stmHaN) - 	 Welfare Administrator. 
To 	

1 

Sri b1.C.Krishna Murthy. Grade I Hindi Pandit, through the 
Headmaster High School, Talupur. 

Copy to:- 1. The HM HS Talupür along withIncrement certificate 
for taking necessary action. 

2. The W.C., L.W.O., Hyd. for I/o kind information 
w.r.t. his lr. No.38(1)/90 dt,6-11-92. - 

9- 
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By Read. Post Ack. Due 

From 	 - 
M.C.Krishfla Murthy, 
Hindi Pandit Grade .11 
L.W.O. High School,. 
TALUPUR? 
Sydthpuram Manda].. 
Nellore Dt. (AP.) 524 409. 

WE 

The Secretary to the Govt., 
Government of lidit India, 
Ministry of Labour. 
Shran' shaktiMhavan, 	- 
,Raf I Marg. 
NEW DEDHI. 

Talaupur. 
26-06-93. 

/THROtEH PROPER CHANNEL 

Respected Sir, 

Subs Grant of Selection Grade Scale and Senior 
Scale thereon - Reg. 

As the outset. I aubmit that I have been working in the 

Labour Welfare Organisation since 21e-1961 as Grade II Hindi 

Pandit and sinS 1-40-1966 as Grade I Hindi Pandit. I have 

to retire from service on the A.N. of 30-9-1993. 

At the time of Implementation of 3rd Pay Coawission 

Scales,'I have been given the scale of Rs.384640 instead of 

Rs.440-750. This was erraneously given. I have been conti-

nuously representing to the Higher authorities for the recti- 

fication of this anomoly. 

At last, my efforts have become fruitful and the Ministry 

has been pleased to implement the Pay Scale of Rs.440-750/ 

(Revised to Rs.1400-2600) by their order NoJi.11014/04/86 WI. 

at. 16-12-1991 (Copy enclosed). 
consequent to this, my' pay scales have been revised with-

out taking my fresh options for the change of pay scales: vide 

Order No.PF/MCK/92. dt. 11-2-92 of the Welfake Administrator. 

L.W.O.. Káiichedu (a.P.) (Copy enclosedb. 
- " 
	I submitted a detailed representatiod dt. 2-9-92 to the 

Welfare commissioner, L.W.O. (h.P. & T.N.), i3yderabad to pro-

vide me with the facility-Of P.R. 23(5) ladd 2 claus, a. 

produced from Govt. of India. Ministry of Finance, 

(62) Estt.Ifl/60. dt. 29th August. 1960; and theflfare Corn- 

-' 	 ...2 



r. 
missioner has been pleased to extend me the PrOV3s1Ofl or tic 

23(5) in his letter No.36(1)/90s at. 6-11-92 addressed to the 

welfare Administrator. L.W.Ô., Kalichedu (copyenclosed). 

I have submitted my options on 20-11-92. 

Consequently. the Welfare Administrator. IbL.W.O.. ICáli- 

chedu has been pleased to issue the Order No.PP/McK/92. dt. 

27-3-93 (copy enclosed)* by which l have exhausted myT.P.C. 

Scale of Rs.440-750 on 1-1-85 and IV Pay commission Scale of 

Rs.1400-2600 on 1-1-92. 	As I have reached the maximum. I 

have no increments to get onl-1-93. 

AS such, the anomoly prevailed in 1975 (at the time of 

implementation of In p.o. scales) has been rectifie4 in the 

year euding of 1991by the Ministry and in 193 by the WA.. 

L.W.Q. Kalichedu (A.P.) 	I was continuouslY 	
representing 

for the rectificatjofl of the anomoly. 

While so, I received a communication. ±,cMtxkE 

- 	S -- 	nnRornhad videNo.13(2), at. 
21-12-92 on 5-1-93 (copy enclosed) by which the Ministry' 5 

decision with regard to the grant of Selection grade scale 

was intimated, stating that the judgement of 'bAT cannot be 

• extended to other employees. 

sconnecti0T1. I would like to su1mit that my post 

• 

, 	I;th

lelone drawing ceâtral Government Pay scales from sing 

the very beginning. 	I could not goto the 4T, Hyderabad 

along with the other 23 petitioners of MM, LW.0., 	Icalichedu 

who got selectiOn grades# because the anemo)41 pendin 	since 

1975 in my Pay scales have been rectified by the Ministry only 

on 16.12-91 as stated above. 	Thus, it took !nearly sixte

years 	

en 

for the rectification which also means otherwise as 

inordinate delay. 
In the IV Pay commission report under the Head 'Other 

categories of staff' vide Item No.11.43, itiis stated that 

the selection grade for the 440-750 grade is 740-880 and the 

Senior Scale is Rs.1640-2900 (Copy enclosed). 



I 

-ha- 
I have completed my 14 years of service as Grade I Hindi 

Pandit on 1-10-1980 and 3/4th span of Pay Scale ~of Rs.440-750 

by 1-1-82. 	 - 

I am eligible to get the slection grade pay scale of 

Rs.740-880 w.e.f. 1-10-80/1-1-82 as per rules. :lmost all the 

Teachers drawing Central Scale of Rs.400-750 in-T.P.C. through-

àut the country have got the selection grade sc2leof Rs.740-880 

except myself. Thus, I am ill-fated. 

I have completed my 32 years of Service in this Orga- 
4 

nisatiorj and I am to retire on the A.N. of 30_9193. 

-I am a poor Teacher having five children, three of 

them are studying in various colleges and one in" High 

School level. I have to look after their education even 

for another give years. My elder son, Mr. M.C. 0Gopinath is 

employed in Indiax Air Force as Equipment Assistant and he 

is now working at BEar Square, Delhi-tO. 

I submit that' I have attended to the variou in ser-
vice Trainings conducted by the Central 1-lindi Irstitute at 

Dehradoon in 1967 and at Nyderabad in 1979, besides various 

trainings conducted by the A.P. State Govt, from time to 

time. 	 - 

The Matric Trained Teachers of this organisation drawing 1 	
II 330-560 (Revised to 1200-2040) have been given the senior 

scale of fls.1400-2600 except to myself, which is prescribed 

as Rs.1640-2900. 

With regard to my services, the Pass percenage in my 

subject HindS stands cent per cent in both the S.S.C. Public 

Exams conducted by the Board of Secondary EducaiOn, 

Hyderabad and the Seventh Class Comon Examinations conducted 

by the District Common ExaminationsBoard, Nellore during 

March-April, 1993. 

In these circumstances Stated, I humbly pray ySur kind 

honour to consider the case sympathetically. and to. implement 

the selection grade scale of Rs.740-880 w.e.f, 1-10-80/1-1-82: 



flf erring the matter to the Finance Ministry, if it is found 

necessary and thereon the Senior Scale of Rs.1649-2900 we.f. 

1-1-86 as allowed to the other Central Pay Scale, Drawing 

Matric Trained Teachers of this organisation and, to retire 

me, peacàfully and happily after serving in the -organisation 

for about 32 years* for which act of kindness, I shall be very 

much grateful to you throughout my remaining period of life, 

Respected 3ij, 	 I  
Yours faithfully. 

(M.0 .tCRISHMA ntm!uiY) 

Advance copy submitted to the Secretary to the Government, - - 
Government of India. Ministry of Labour, New Delhi 
to save delay. 

- 	( M.C. KRISHNA MURTHY') 

Tc 
H 

- 	 H 

) / 
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F 

4fl1fl at India rew. by 
under Secretary to Government 
of India, Ministry of Labour 
and Rehabilitation. 
New Delhi. 

Under Secretary to Government of India, 
Ministry of Finance 
(Department of Expenditure) 
New Delhi. 

The Welfafe Commissioner, 
Labour Welfare Organisation, 
Hyderabad. 	 ..Respondents. 

Application under section 29(1) of the Administrative 

Tribunal Act, 1985 transferred from the High Courpf Andhra Pradesh 

praying that in the circumstances stated therein the T±ibunäl 

will be pleased to issue an order direction, or writ partictlarly 

one in the nature of a writ of Mandamus, under Article 226 of the 

constitution of India, Direct the respondents herein to maintain the 

seniority of the petitioners in the unit of Mica Mines Labour 

Welfare Organisation, lcalichedua  Without clubbing them with the 

Employees of other organisations under the Welfare onmtissioner the 

3rd respondent herein and give them the Selection Grade in the 

posts held by them as per the letter issued by the Ministry of 

Labour in its letter  
and pass such other and further orders. 

FOR THE APPLICANTS: MR. P .KRISHNAREDDY (ADVOCATE) 

FOR THE RESPONDENTS:- MR. IC.V.SUBBA RAO?Addl. C.G.S.c, 

The Tribunal made the following orders:- 

This is an application received by this 

Tribunal on transfer under section 29(1) of the Adminis- 

trative Tribunals Act, 1985. 23 applicants herein 

who are in the unit of Mica Mines Labour Welfare 

Orga isation, Icalichedu seek a writ of mandamuS or 

other appropriate writ, direction or order against 

the respondents herein particularly the 3rd respondent 

directing them to give Selection Grade to the petitiners 

in the posts held by them as per letter issued by 

the Ministry of Labour NO.Z-11015/18/78-Co-ordination 

dated 22-10-1979. By that letter, the Government of 

India draw the attention of the attached sub-ordinate 

002 



Ys 	 .4 
office under the Ministry of Labour to O.M.No.35015/ 

1/78.-Estt(L) dated 12-7-1978 isued by the Department 

of personnel and admihistrative Reforms on the subject 

of the introduction of X Selectipn Grade in Group 'C' and 

'I)' and requested that the Ministry =R may:be infoiméd 

is--to whether the Selection Grade under Group 'C' and 

'D' have been introduced. It is the grievance'of the 

.petitioners that although in the O.M.NO.P.7(21)-E,000(A)/74 

dated alO-1-1977 the President has sanctioned the intro-

auction of Selection Grade in Group 'C' and 'D' cadres 

with effect from 1-8-1976, which was'a6nwunièai:ed 

to all the units including Mica Mines Labour Welfare 

Organisation#  the petitioners have all along been 
denied the benefit of selection grade and that has 

lead to the filing of this petition. 

2. 	It is not disputed that the petitioners have 

been appointed to the various posts under the Mica Mines 

that they have not been promoted to any higher post 

so far. The petitioners state that there are no 

posts in this organisation to which they could be 

) promoted. They have thus stagnated in the seine posts 

eversince their appointment. In such a situation they,  

claim that they were eligible for Selection Grade. 

3. 	Their claim is opposed ton three grounds: 

Firstlj on the ground that the posts held by each of 

the petitioners are very few; Secondly that the peti-

tioners were not eligible to the grant of Selection 

grade under the norms prescribed by the 3rd Pay CoMnission 

and thirdly that the organisation does not possess 

sufficient funds. In our view, none of those grounds 

are tenable. 

4. 	The norms laid down in the Memo dated 10-1-177 

referred to prescribe inter alia that only persons holding 

..3 
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posts which are filled up by direct recruitment to 

an extent of not less than.75% would qualify for'1  

Selection Grade. It is not dez4ed that the posts to 

which the petitioners belong are all filed in by 

direct recruit ent; they are not filed in promotion 

at all. Persons holding those posts thus qualify 

for being Oonsidered for grant of Selection Grade. 

This Memo which governs grant of Selection grade does 

not lay down that imparting of Selection Grade odes 

would depend upon.. the nwter of persons holding the 

particular category of posts or thecadre strength 

of that category of posts. That Memo, on the other hand# 

declares that it does not preculude consideration of 

other cases for grant of selection grade where the 

aforesaid condition of: eligibility are not satisfied#  

if it is established that there is acute stagnation. 

That there is acute stnntinn in the nnstc held 
the 'petitioners is not disputed and apprent on the face 

of the record. The petitioners have been holdinQ 

these posts eversince their first appointmen abdut 

25 to 40 years ago. The'  criteria of eligibility laid 

down in the- aforesaid-  Memo is where be promotiodal 

prospects are more than 500/6 of the strength of that 

cadre, the incumbant s are not eñtitlèd to grant Selection 

Grade. Admittedly there are no- post óin the unit of 

Mice Mines Labour Welfare Organisation to which the 

petitioners could be promoted. This criteria is 

therefore fulfilled. The Memo further lays down - 

that where promotional prospects are 2 or less and 

in the case on hand, the promotional prospects are nil, 

the Selection grade may be allowed to 200/6. 
Even, 

according to the respondents, the petitioners are 

denied the Selection grade only because posts are 

isolated and ve-ry few. However, this Memo doS not 

lay down that Select&dn Grade cannot be awarded if 

the posts are few. The grant of Selection grade Is 	5 
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.' 
not made dependent upon the cadre strength. It 

I 
envisages grant of selection Grade to relieve stagnation 

where therea re promotional prospects. In this case 

all the conditions for grant of selection grade are 

fulfilled. The only other ground on which the claim 

of the petitioners is z opposed is that the Mica Mines 

Labour Welfare Organisation. Kalichedu does not have 

ufficiént fundso In the face of the Presidential sanction 

4 	for introduction of Selection Grades in Group 'C' and 

'D'- cadres to which the petitioners belong, this cannot 

£sustained. Funds have tobe allocated for meeting 

4 
the statutory claims. 

5. 	This application is, therefore, allowed. 

The petitioners will be allowed selection Grade with 
4 	 I 

effect from 1-8-1976 as directed in O.M. dated 10-1-1977 
1. 

±wø We make no orders as to costs. Shri K.V.Subba Rao 

represents on behalf of the respondents. 

Sd/-x x x x 
(G.VENKATA ItAo) 

DEPUTY RBGISTRAR(J). 

k/Truecopy/ 
Sd/- 

SECTION OFFICER () 
To 
1. The Under Secretary to Govt. of India. 

Ministry of Labour and Rehabilitation.. 
2. The Under Secretary to Govt. of India. 

Ministry of Finance (Department of Expenditure) New Delhi. 
The Welfare commissioner,LabourWelfare Orgnisation,.HYd. 
Tkz One copy to Mr.P.Krishna Reddy, 3-5-899 
Himayatnagar, Hyderabad. 
One copy to Mr.K.V.Subba Rao cGSC, 
sri Sarijeev Malbotra, All India Services.- 
M/s, Eastern Book COmpany. 34*i Lal Bagh, Lucknow. 
N/s. Delhi Law TimeS, 5355, Jawahar Nagar, Koihapur Road, Delhi. 
Sri Hasin Ahmed Special Representative Reporter, A.I.R. Ltd., 
No.21-1-1964. & 65, Gan&iiBazar, Opp. High court Buildings, 
Bar Counsel Gate, Hyderabad-2. 

10.The Administrative Tribunal Reporter, BhagatsinghMarket.90 
New Delhi. 	- 

11.Sri K.B.S.Sarma, General Secretary, All India Equal Rights 
Association, E.58, HUDA. 

12.Thê Deputy Registrar () Central. Administrative: Tribunal, 
Hyderabad Bendh, at Hyderabad. 
One copy to Library, central Administrative Tribunal, 
Hyderabad Bench, Hyderabad. 
Five Spare èopy(s).  

(P .0 	- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERARAD BENCH 

Date: 

O.A. Regd. No. 3 a 
To 

Sir, 	 44r° 
I am to request you to rectify the defects mentioned below in your application wihin 14 days from 

the date of issue of this letter; failing which your application will not be registered and action Under 
Rule 	ll follow. 

L 	 l 

2. 

3 
47•J 	 a: 	2o 

4. 	 et 

5 r 

6. 

10 

9. 

j 

11. 	 Ant 

12. 

3o-4-ço . 	 II 

14. 

 

,eputy Regitrar (Judi) 

2- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD. 	 / 

O.A. NO, 1237 OF 1993 

Between: 

M.C. Krishna Murthy 	 .... 	Ajplicant 

AND 

The Welfare Commissioner, 
Labour Welfare Organisation, 
Kendriya Sadan, Sultan Bazar 
HYDERABAD 
& 3 Others. 	 Respondents 

I;NDEX 

- Date - - ;:;i:a;:o; --- - 	;n:e;;e;No, 	;a;eNo. 
Documents 

------------------------- 

16-12-1991 Lr. A-11014/04/86 	R.-1 

26-07...1988 	Jüdcisnent in T..k. 
-  No.106/86 R-2 - 

30-11-1992 	No.A-12034/13/84_wI R.3 -z - 
19-08-1993 	No, 13(2)/89 	 R.-4  

Dated; 20 -12 1991. 	 CUS 	RENTS. 
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ippl icant 

go, 

TRIBUNAL : LDERABAD; BENCH 

BAD. 

IN THE CENTRAL ADMINISTRATIVE 

AT. 

O.A. O, 123 

Between: 

N.C,Icrishna Murthy 

AND 

The Welfare commissioner, 
Labour Welfare Organisation, 
icendriya Sadan, Sultan Bazar, 
HYDERABAD 

& 3 Others. 

OF 1993 

;I V. Sambasiva 

aged about 56 years, Occupat 

Labour Welfare Organisation, I 

do herdby solemnly affirm and 

as follows; 

I am the 1st Re 

I am well acquainted with the 

authorised to give this 

- other respondents also. 

2.. 	I have read the 

by the above named applicant 

material allegations made 

specifically admitted her 

Attestor: 

5/0 Sri Subbaiah, 

.: weirare ceaumaaJ.oner1  

,erabad, R/d Hyderabad 

ncerely stteon Oath 

nt herein and as such 

cts of. the.case, I am 

.t on behalf of 

nal Application filed 

I deny th several 

except those  that are 

I JIAGANNADHA RAO•  
Admn. Cum_Accts, Officer, 
L.W.O., HYDERASAD 

4ontde....Page 2 I. 

WELrARE COMMISSIONER 
LAOun €LFARE 08GANIS06N.  

lIYDERAsAo 
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3, 	Before traversing in detail the several 

material allegations, . averments and contentions made 

therein, I beg to subnit as follows:- 

4* 	In reply to Paras 1 and 2• it issubmitted 

that they are formal needs no cawnents, 

In reply to Pra No.3 it is.subn4tte& that 

it is not correct to say thfl  the claim of the applicant 

has been rejected by the Administrative-curn-ACCOUntS 

Officer, Office of the Welfire Commissioner,. iLabour 

Welfare Organisation, Hyderabad to the Applidarit ,vide 

his letter No.13(2)/89 Dated:198...1993 (Copy enclosed). 

Further the applicant is afl uncertain whether he 

gets the Selection Grade scale i.e., Rs.740840 either 

from 01.10.1980 or fran J_J. 2.1.01.1982, 

In reply-to Para No. 4 &5 Meedsaiocommnts. 

In reply.to 1PraoE6(iJ.,reeds nLcomçnts.11  

J 8. 	In replyto.Prq qoe6(b) it.is,subm±tted 

that the scale of pay ..38Q,-64Q wqs.grantqd .o the 

..applicant in.accordancewith the Third ayQ9mxqsion 

Report.:. On submitting thexeprepentationiby the 

I 	Applicant to the. .k1inisty for - ,granting thjm. the 

higherscale of pay. Rs.440t-70 ji4s.in t1c cte of 

Attestor: 

T. JSAGANNADHEA RAO. 
Admn. Cum-Accts. Officer, 
L.W.O., HYDERABAD. 

Deponent. 

Cont1..,..Page 3 
(V.'. AO 

WEL FA RE : C OMMISS JON ER, 
LASOUH WELFARE OHG4NISAflQN, 

HYERA8AD. 
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}Grde I Hindiandits1working 4in %beMrsbry of 

Railways n6 .Iefence,hç ,Govt4qg.Ida, a43is try of 

Labour, New 1Delhi vide.their ietejNoj11014/ 

.

If 

04%86-W.I. Dated;16_12.,1991 ,(copy .enciose44conveyed 

their approval for implementation of the hiher 

scale of pay Rs.440 - 750 (Revised to Rs.1400'\_ 2600 

in the Fourth Pay Commission Report) to, the'lApplicant 

Accordingly the pay of the applicant was ref ixed 

in the Third Pay Commission scale of pay .40-750 

with effect from 1-1..73 and then ref ixed in the 

scale of pay Rs,1400 - 2600 with effect from 1-1,1986 

in accordance with the Fourth Pay Canmission'Report, 

9. 	In reply to Para N016(c) it is submitted 

that 23 employees of different,categoriesofbroup 'C' 
Ir 

'D', working in this Organisation had filed a krit 

Petition (No.12295/84) in theHgh, Court of .AAdhra 

Pradesh, Hyderabad for implementation-of Seledtion 

Grade Scales of Pay for the posts held by th4. 

The said Writ Petition was transferred to the' 

Central Administrative Tribunal, Hyderabad Benh, - 

Hyderabad for the decision, j'Thereupon the Cenlira]. 

Administrative Tribunal, Hyderabad issued it's li  

Judgement Dated:26.7.88 (copy enclosed)on T.A4 

No.106/1986 directing the Respondents to aow belectiozi 

Attestors 	 - Deponénj. 

) 	
Coritd;.APage 4 

T. JAGANNN{A RAO, 	 (V. S. nAo 
Mmn. Cum-Accts, Officer, 	 WrIFARE COMMthS?ONFR 
L.W.O., HYDERABAD. 	 t*ouR. WELFARE 9REANISAI:6N 

HYOERABAD. 

N 

& 
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Grade Scales of Pay to 23 petitioners only.i Under 

these different categories of Group• 'C' and 

enployees, any of the emplojees of the category of 

Hindi Pandits had not filed the Writ Petition in 

the Court. l4inistry.of Labour., New Delhi after 

consulting the matter with the Ministry of Finance 

conveyed their approval videLr.No.A-12O34/1i,'e4...w.I. 

Dated: 3Q-11 92 that the judgement, of Central *dmini-

strative Tribunal, shall be implenented in resect of 

23 petitioners of M.M4L.W.0. only and,cannot be 

extended to other employees. (i.e.,. other tITzan aPeti—

tioners). Accordingly the applicant was inforied 

vide letter No.13(2)189 Dated;19,8.93 of the thini-

strative..cum-Accounts Officer, Labour Wel.f are prga-

nisation, Hyderabad as mentioned against Para above. 

In reply.toPa.ra No.6(d) it j5lb 

subnitted that in the light of he .tinistry' s r1flter 

,No.A..120.34/13/84.,.w.I. Dated:30-11.92 the appli4tion 

of the applicant,is not ccnsidered. 

,, In replyto1Pqra Zo,16(eX 	t is 

rsubnitted,that the appiicabJlity4of.senior 1scajé1 of Pay 

R5,1640 .2900 or, otherwise-, to the applicant, 

the matter ,wifl ,be 4 eamined nd1 finalised as early as 

	

possible. 	 II 

	

* Attestor: 	 f t 

4.,.rContd ... .Page 5 u ii 	 ('W.S. 1tao 
%ELrARE CÔf.MtssIoNER, 

	

T. JAGANNADHA RAO, 	
LA50UH WELFR€bHGAPJISAIJON. 

Admit Cum.Accts. Officer, 
L.W.O., HYDERABAO. 
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12 	;Ineplyto1para iq,6(f), it ir4bmtted 

that as stated supre it may e sddedthat the jSelection 

Grade &als were implemented ,i4 repect of 	4ifferent 

employees only (who had.,filed k 4WP ..No4229/84 

in the High Court ;of Andhra Pradesh) as per the 

instructions of the Govt.of India, Ministry :of ;Labour, 

New Delhi vide.theirJr.No.A..t2Q34/i3/84...wI) 

dated: 30 • 11. 92, 

* 	Inas.much,as the applicant, has qqmae out 

any case,. much. -less ja prima facie tcaseeveki, for 

adnission it is submitted that tbe,9çigiraa4ppli_ 

cation be dismissed. -with c.osts 

3Depanent, 

worn and,signed.beforeme 	 . 
WELFARE COMMiSSIONER 

on this t:21( 'ht5 Day of 	 LAbOUR WELFARE OiGAwisAr:o 

December, 1993 .atHyderabad0  

1.JAGANNADHA R4O. 
Admn. Cum_Acc, Officer, 
L.W,o., HV0Er4940 
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1. 	f.. 

1ctkV 	(Ui 	sir) 
J. rOil On l. ccOLciJc. Li 

r 	-J 	v C • 	 .r::i L 

Ni '-'• -.)-. 	- 	b-.--' 	11.0. 	_r.i.c.-J.:.x:.y, 
'1CLupui: 

3. 	Is.e'u 	t... 	1*-~ 	I 	L, 	,).1 	.LcttL.r 	i.). 
3J(l)/:u  C.L. 	IIVU 	suhj.ic-. 	.;-- 

LJC  
sc. 	la 	-. - 	•4u-7&-u 	(f,. v 	--(' 	.:; •14JU-253O) 

ri s .t ......... 	cy, 	LL:I 	iizcLi t, 	'adUI , 	- ;ilupar - 

I r- 0 	i.4'- 	fJ1y, 

L2r 	dLtic.1scr.-itcx'(/tv 

Ce,orbelntvA of Indic MinisIrtj of [abrj 
O/o. Weliire Cc:rntnissioner, 

( 	 C. P. 0, A. Crmpl--x, 
block V1 Czr,umi ibor. 

Sultan Baa. 
HYDLNABAD-500193. 

No.38(1)/90 	 Dated;01-V1-1992 

connunjcatedto:-The Welfare Administrator, 
}Calichedu (P0), Dist.Ilellore (Am for information and k itukkRoj  
necessary action. 

-. 	
k. 

(iC.Suryanaf9aiia Sanria) 
Adruinist ratiyë-curn-Accounts 

Officer. 
Master Copy 

a 
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Union or India, rap. 
under S. :rntnry to Covornrnc 
or In::iio, Ministry of Labour 
and 's..illebilitntion, 
No LJfl ci hi. 

Under Secretary to Government of Indie, 
Ministry of Finance 
(Department or Exponliture) 
Now Thihi. 

.3. The UJc1faro.Comrnisi:nor, 
Labour Welfare Orgerilsotion, 
H y do r a b a d. 4.. flospondunts. 

'ipplicatian under cioctien 29 (i) aftho Admiristraivo 

Tribunal !\ct, 1985 transferred from the High Court of Andhra Prado 

praying that in the circumstances stated therein tto Tribunqiwili 

be piaisod to issue an ardor direction, or writ 	articularly 

one in the nature of aunt of Plandamus,undor Rrticlo 226 of the - 

conottution or India, direct the respondents heroin to tnaintoin the 

seniority or the petitioners in the unit af Mica Mines Labour 

Welfare Organisation, Kalichedu. Without clubbing thorn with the 

Employees of other organisations under the Welfare Commissioflor the 

3rd respon ant herein and give thom tho.Sulocion Grodo in th€i 

posts hold by them as per th latter issued by the Ministry of 

Labour in its letter No.Z.11015/18/78 coordination dated 22-10171  

and pass such other and further ardors. 

FQ1 THE \PPLIC(\NT3 : M7.P.KISHNA?E?1Y(1\1U0CATE) 

FO THE ?ESPONDENTS:MG.K.V.5U8E3\ G'fl,i\ddl.C.G.S,C. 

The Tribunal made the rollowinq order:- 

This is an application trucoived by this 

Tribunal on transfer. yndor sactian 29(1) or the dmifliS 

trative Tribunals Met, 1985. 23 applicants heroin 

who are in the unit of MicaMines Labour Welforo 

Urgonisation, Kalichodu se.k 3 writ af rnondamua or 

h thur appropriate writ, direction or order against 

the roHonuents heroin particularly the 3rd rupcndent, 

dir,-ictillj them to give Selection Grocio to tile petitioners 

in the posts hold by th:3m as per letter issued by 

the Ministry jr L jbour No. Z-11Q1 /18/7B_Co_ordinatiofl 

dated 22-10-1979. By that latter, the ,ovornmont or 

India drew the 0 ttention of th at tachud sub-ordinate 

contd. .3.. 

11 
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IN THE CENTRALflMINISTU?1TJE TIau:.;L :vYi?:\Bfl 3ENCH 	T HY I2 

TUES J V THE TUE NTY SIX"H 	or JULY 
Utt THOUSAN!) NINE Huric:: IN EIG1TY EIGHT. 

P LJLI'I 

THE HON BLE Nfl JUSTICE K. M,flhIJ 	lEf))Y :CHIIf1 dl. 
ri) 

IRE HON'BLE Ni:s.3..INJ:tJI i.Y 	MEMOEfl (,JNN.) 
1I/flfl.'5 BENCH. 

j 	 Tfl:PISFER APPLIi:.TION :'M.106j 1906. 
¶ 	 (U,P.Nn.12295/84). 

!1  4çt 

Botucon:—  

A 
1, u.rUOrarflfl Murthy. - 

P.Mo11ik3rjun 	K 	 \J; 
S.ñ.Hamud 	 . 

K.V.Ctlal+aiah. 
 

P.Uniamahoswora Rao. 

I.Rouland. 

7, C.John Issac 	- 
1 

B, G..fl.5ubb 	ao  

g flr.K.HarSni3h '\ 

13.H.E1i n 

Ii. U I Iv .J1ary 

12.Ch.ilanjuIC 

1.7).Ma'sthanai3h  

148.Kuppai3h C 
15.1L.Marinmma K 

16.Plkhador Xhm < 

17;5.5.ibba itao 

18.K.PncoIaiDh 
/ 

19;N.Kndaiah 

20.Kattfi Shank3raiah. / 

2i.8.5nth3mm3  

22.N.Bii3h. - 

23.K.Ncg3bhasur3 Dcvi 	- 	 ... .\pplicants/ 

potitionurs. 

Irjd 

con ttl. .2. 
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inscs uhjch ?.r.: ri1.; uhy diruct rucruitmunt to 

111 Jxtont 	riot iu. 	tin 75 WI-) uld qualify for 
11 

5oluc.tun r.ido. It: j- nut rJôniu:J that era posts to 

uhicn tho cti:i - n 	bolono flu 2.11 fi 1 Ic .I in by 

LjJ.PCJct rucruitin:nt chuy flu OCt rillrJr in promotion 

at all,, Piruona Ii L.:iiv tiiusu posts thuu qu31Hy 

for Dung c:-nui: .: 	F - or gront of Soloctian 

Thin 71:nw uhion no 	rant -if 5..1:ctjon Grao duos 

no tlii 1:-in 	i: 	 ag Ut' Suloctiifl grade would 

3 	1 ......J 	tIL. fltjT; SE 	if :ursons h ilding thu 	I 
particular catup-ary .n' iosts or thu cadro stroigth 

oP that catogory of pa its. That Mama, on the ther hand, 

doclsru3 thot it dais aut! prucludo considoratin or 

othur cusua for grant if Solocticin grade whore the 

o?orusai 1 condition if oligiblity aro not sati?iod, 

if it is ustoblishud thit,thoru is QcutostflQflOtiOfl. 

that thoro is acuta stac4 nution in the posts he]4d by 

thu potitionirs is not J:putod and apparent 	the face 

of thu rocari. Thu putitLuner hauc been h.11n,  

thoso posts uvorsinci thai: Pirst appointflCflt Out 

25 to 40 yars ago. The c:i tuna of ;iigibility laid 

bun in th ooroai Mama is uh 'no tha proinotipnal 

prospictu flu mono than 50% -1 the strorth f .hat 

cairo, thu incumbants nra n-it antitlod to grant! Selection 

Grad:. 	drni ttcily thero aro rl pastain the unt of 

Mica Minus Labour t±iolfaro o-rgorisatifl to whicht'tho 

pJtiiunurs couli bu prcimotud 	'his criteria 

thar.fnoi rulFilLid. 1-ha Mama Pirthar lays LJOWO  

that utiuro pr motion;l nrospucts 3.0 25 or leak and 	-- - 

in thu caso in hand, thu pr.amntior-al prospects !ronij 

thu 	luctian grad: may bo allowod to 20%1 . 	gv4n, 
according to tb-u rusporicients, thu potitionor 3o 

:Juni4d thu Suludtion graric only bocauso pasts 310 

isolatod and vory Lou. Howovor, this Mama doosnot 

lay jown tht Suloctinn Grodo cannot be auqrdpd.i? 

tn: :josts ar: Lou. Thu grant of Soloction grbd4 is 

not ff3 ii oupundant uuon the cairo strength. 	it 

nui sngosgr -in t ii Baloction Grodo to r-aliava stQgnOt an 

uhuri thin ito pramoti mat poospocts. In this QOSIJ 

contd. .5.. 
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offices under th3 inis'try of Lnbour to O.M.Nd.35015/ 

1/78—Estt(L) dated 12-7-1978 issued by the flspartmant. 

of Personnel and .Uministrative Reforms •on thq subjc 

of thu jntvoductjon of / Selection Grade inCoup 'C' 

'0' and requested that the Ministry may be informed 

as to whoth3r the Salactjon Grada under GroupJ!Ct and 

'3 • have !booni introduced. 	It d.s the griovnnc of-, tho 

:patitioners that although in the O.N.NO. F.7( 1)—.I.Ii(R)/74 

dated '1O-1-1977 the President has sanctioned the intro-

duction of Solection.Grade in Group .101  and 'Es' cadros 

with effect from 1-8-1976, which was communicajtod 

to all tho units including Mica Mines Labbur tfplfaro 

Organisa;tion, the potiti4nors h..vo all along beon 

denied the benefit of se]!oction grade and thatl has 

1a3d to the riling of this patitian. 

2. 	It is not disputed that the petitidnoShavQ 

boon appointed to the various posts under. t-Ho.tic4 M4.hos 

Labour Welfare Organisatian between 1949 and 1964 and 

that they love not boon promotjd to any:"highari post 

so for. The pettioners state that thorthath. 

nests in this erganisorion to which they couldi bo  I 
promoted, The/ have thus stagnated in the samy posts  

eversince their app-aintrnent. In such a situatfon they 

claim that they were eligible A for Selection cfrado. 

ev 

Their cluim is opposed on three grounds:1 

F'irtly on the ground that the posts hold by  é9oh of 

thuiputitionors ore vary few; Secondly that thó pati—

tirjors were not eligible to the grant of Solotion 

grade under the norms pruscribod by the 3rd Pa Commission 

and thirdly tijat the organisation does not pososs 

suficicnt funds. In our view, floflO of those çoundà 

3r) tenable, 

Thu norms laid down in the Memo dated 10-1-1977 

refferrad to prescribe inter alia that only •persona holding 

contd..,4.. 
4 
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auJi thu conditions Pir .Jratt P 5Jl1WIctiIn grarJu are 
PU?jllod. Iho only othur ground on whfeh thu c1im 
or th3 patitj09 1$oposd is that thu Mica Mines 
Labbur WolPare Organisotion, Ka1ichdu Lious not hTvu 
suppicinat ?unds. 	In the Paccj oF thu Pr:Jsi.JLflti.a4 sanction 

ir 

for: ifltroduction oI' 	 Graacs in roup , C' Hnd j* 
cadres to which the potitioncrg bolc;nq,this caanot 

be sustained. Funds have to ho allocatod for meeting 
- to statutory claims,

LL  

5. 
	

- 
This applicotjon is, thorororo allowed. 

The petitionrg will be 3llaucJ Selection Grade ujth 

a?f'ect from 1-8-1976 s direcj in fl.P1.cJJtud 10-141977. 

no order as to costs, Shri K.V.Suhba faa 
roprJsonts on boh0lf or the rsponduntq 

Sd,— x x x x x 
(c.UENKPTA Rim) 
riupuly REGISTRAR(j) 

1/ Truo copy 

T.N.Rt&1 .  
To 	

SECTJflN OFFICER("J). 
Tho Under Secretary to Govt or: India, 
Ministry 01' Lobjtj and fl 	fl ohobjtjtjon, Now Dqlhj.' 

2. Ihu Under Secretary t;Govt. of India, 

Ministry of Finonco,(c)upartment :.iP Exper(dituro)N0j Delhi. 
Tno Welroro Coiamjsàjonur 
Lbour WelPonrOrganisation Hydoab3 d. 

%4' Opu copy to f1r.PKjjghn3 Reddy, 3-5-699 
- H.mayanagar, Hydorabod. 
S Oço  colt to Mr.K.tJ.Subbo floe CGSC. 
6. Si'i Sarijoev Pblhotra, fill' India Sorvicus, 

LwJoirnaj 899  Hakikatnagar, Nal flood, Now flolhi 
7, M/S.Eaqtorn Oook Company 34, Lal Bagh, Lucknow, 
2; 111/5.Duhj Law Tisnos,i 	Jawahor Nagar, Kolhapur Rad,9, Si Hnin flh 	flelhip 	oprosontativo Reporter, r.I.R.Limjtod

Nth.21-1k1g4 & 65 Gandhi Bázar, oppo,  
High Court Guildings, t3i r Counsel Gate Hydorah... 

flJ.Ihio ildministratjvo Tribunal floprtor, Bhagot Singh: Markut 90, Nw Jdlhj. 
K.SS.Sarma, General Socrutary, All Injia 

qua1 flights ssiciatjon, (.58, HU2f 
qsideritial Complex, V000st3lipuram Hydurabad. 

I21Uo lupoty flogistrar (j) Control Administrative Tribunal, 
Hdorob'Id Bunch, at Hydorahad. 

13.  
Qflu copy to Library, Contrel idrninistratic TribunSl, hjydorz Jad i3onch, Hydoraba 

14, Iivo spare copy (s). 

ks.'V c2i 

I 
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Government ni nnia. Llinktrv ofUbour,  

Wi 	
LABULJrCw L 	 A N n ii I iN 

FYuiLA0-5OU 195 

No, 13(2)/92 	 Dated:& -12-1992 

To 

All the Enrnloyees at 
Sl.NoS.6,78, 14, 16, 17,24,25, 26,27 and 
Sri K.}jaranath, Vaid, 
Sri K.Dana 4 ah, Compounder.  

Sir/Madam, 

StJfl:-Grant of Selection Grade scales of 
Pay to the Employees under M!tWO, 
Kalichedu — Reg. 

With reference to your Represen_ 
tation on the subject, I am directed to foard herewith 

a copy of Ministry's letter No.12034/13/84_w.I. 

Dated: 30th November, 1992, for your information. 

Yours faithfully, 

(IC. Suryanarcyana Satma) 
Admn.curn,Accts Officer 

opv to:-The Welfare Administrator, Kalichedu(pW_524 409, 
Distt. Nellore (Ap) for information (His File 
No PF/GSR/92 refers) •  - 

Master Cony 

(p .T .0.) 

71 
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No.A_12034/13/0tJ.1 
Government of India 
Ministry of Labour 
32is2lmer House(SiflglS storey hutnTeflte) 
Mansingh Road 

... 

New Delhii dated the 

to 	/ 

The welfare Commissioner, 
Sultan Bazar, 
Hydera. 

Sub: Grant of Selection Crate Scales or pay to certain 

Employees under PIMLUG, Kalichedu - reg. 

Sir, 

I am d - irected to refer to your letter No.13/(2)/92 dated 

\-ç 	2.9.92 on the above Subject and to inform you that the matter 

was taken up with Ministry of rinance. They have intimated that the 

judgement of CAT in respect of 23 petitioners of MMLUJD had to be 

L-< 	imolementSd because of inordinate doly on thn part of Ministry of 

Labour to process the judgemOflt. The SLP riled against the 

judgement of CAT was dismissed by the Supreme Court on the grounds 

of delay. Accordingly, the judgement of CAT cannot be extended to 

other ernpZyees. Accordingly the renuest of 	repres.1tati0ni5t 

may be Sealt with suitably. 

_l 	':•-> 

Yours faithfully, 

(H K NARULR) 
Director* 

a 

a air 	 •r- ¶ 	 - 
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eLRAUALbUu 195 

IC? -08-1993 

TO 

Sri i4C.Zrishna ilurthy, 
Greda I HindS Pandit 
Through the Headnaster, High School, 
Talupur. 

Sir, 

j 	Suba-Grant of Selection Grade Scale 
1 	 etc. - Req., 

S.. 

With reference to your representation 
Dated126-6-93 on the stioject, I ant directed to 
say that you are not one of the Petitioners in 
T.A. No.106 of 1986 (original w.e.no,12295 of 1984) 
in the CAT, Hyderabad Bench and hence the Judganent 
of the CAT in the above Court Case can not he 
extended/applicable to you, as kk per the 
instructions of the Ministry. 	 ii 

Youznl aithfu11y, 

KI. (a' .JPGAFTh!ADI-17 iwo) 
Aann.ctn.Accts.officer 

'topy tot-The 4elfare Administrator, Icalichedu 
for information etc. w.r.t.hia Lr•  

-. 	 uo.rF/rcx/93 Dtz14.7.93 

Ru 
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0 
Now 

In the Central Admini strative Tribunal ,Hyderabad Bench 

at Hyderabad. 

O.Ajo. 1237 of 1993. 

Betweeni 	 li 

M.C.Kritna Murthy. 	 ..Applioant, 

and 

welfare Commissioner, 
Labour We)fare Organisation, 
Kendriya Dadam,$uflsnBazar, 
Hyderabad and 3 others1 	 ..Responeents. 

Reply Affidavit. 
... 

x a. C.Krishnamurthy,soa of IL. C.J anlciram$aki ,ged 58 

years,Grade_I Hindi Pandit (Retired), resident of 

Talupur, Nellore District, now temporarily doue down 

to Hyderabad, do hereby solemnly and sinoertY affirm 

and state as followsi- 

I am the applicant in the abote OA, and hence 

I am well acquainted with the facts of the 

I have read the counter affidavit of the let-

respondent filed in the aboie O.A. I submit that the 

material facts and contentions stated therein are 

incorrect and untenable. 

7 submit in reply to aierments in paragraph 5 

of the counter Affidavit that! am entitledto benefits 

of selection grade/4nior scale of pay as the applicants 

in t.AJo.106/1986 tioh was already atiowed by this 

Ron' ble Tribunal • The post of HindS Pandit Grade-! LyC 
a 

Central scales of pay was the only pet in the respondent 

organi sati on • There fern there were no as further avenues 

of promotion for me and thus, I was made tostaiate 

let page. 	 fr14J 

Corrss. 	 Deponnt. 



14 	2. 	 I  

in the post of Grade-I RindS Pandit till my retirement 

from service on 30-9-1993. I completed 14 year4 of 

continuous service as Grade-I RindS Pandit by 1-10-1980 

andalso 3/4th of the span of pay,  scale of Rs.440-750 w.e.f. 

1-1-1982. therefOre I was entitled to selection grade 

scale of pay w.e.f. 1-10-1930 and alternatively w.e.from 

1-1-1982. Thus, I huábly submit there is no abiguitY 

in my claim to the selection grade pay scale. 

4. 	I submit in reply to averoents in paragraphes 

B and 9 of the counter affidavit, that the post of 

Grade-I HindS Pandit comes under the categorr of 

Group 'C' post. I am to submit and state inpth er  

departments as in Railways and Defence, HindS Pandits 

Grade-I were granted the selection grade pay scale 

of R9.740-880 and selection grade/senior scale of 

Rs.1b40-2900,tiOh benefit has, been denied to me. 

Also the applicant in LAJ0.166/1986  have a11 been 
11 

given the benefit of the said ciaio/3iidgnient of 

this Hon'ble tribunal ,whioh has been upheld by the 

Supreme Court of tnaiaM$ien once there is no dispute 
IL 

that I am at so similarly placed as the appticantfln 

T.A.No.106/10986 considering my appointmet to the 

post of Grade-I HindS Pandit, that there lere no further 

chances of promotiont and that I had completed the 

prescribed period of service, I am entitled as of ritit 

to claim of Jadsa/Sanior scale/selection grade as per 

4th pay Commission report. the more circüstanoes that 

I was not a party to the case in ¶1!.AJo.106/1986 ouit 

not to be permitted as a ground to deny to me the benefits 

of the judgment of this Hon'ble TribtmaL.tioh has become 

final. 

2nd pegS. 

Corrss. Deponent. 
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3. 
7 humbly submit and state that the iotion of 

the respondent in denying the selection g4aaejsenior 

scale pay scale is discreminatary and offends the 

fundamental Rights of equality before la& guaranteed 

under Artióles 14 and 16 of the Constitut.on of 

India. 

I submit that in accordance with Rvi.sion 

of pay scales, of the 3rd Pay commission; I am 

entitled to selection grade scale of payRs.740"880 

w.e.f 1-10-80/1-1-82 and consequent on the imple- il  
mentation of pay scales prescribed by the 4th - 

pay Commission for the trained Graduate 2eachers, my 

pay scale has to be fixed in the selection grade 

scale of pay of R5.1b40-2900 w.e.f. l-1-1986 and I 

therefore pray that this HOo'ble Tribuu& may be 

pleased to issue orders accordingly in the above 

O.A. 

3oleuinly affirmed at Hyderabad 

on this :15th  day of Pebruary,1994 	Deponent. 

and signed his name in my presence. Before me., 

3rd and last page. 

Qorrss. 	 kdvooate ,Eyderabad. 
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In,  the Centrat Administrative tribunal Hyderabad Bench 

at Hyderahad. 

O.AJo. 	of 1993. 
Between: 

M.Kriahna Murthy. 	 ..Applioant. 

and 

..Respoadents. 

Material Papers 

I n d e x. 

- P8rt1ctrS. 	 Page. - 

t. Extract of 4 tb Pay Commission Book 
atpagt285. 	 - 	 1 

2. rnxtract of Memo dt.10-1-1977Ministry 
of Pinanoe,New Delhi addresd to 
all the Ministerios etc. , 	.. 	2-3 

Pc._jCt4%h CC4.. ic. .uqa4c,9L 	w4sid /-cz 
4tc,A.. 	% c.at_ 4-vtaL__ '" 	' 

H yderabad. 

t5-2-1994 H Couneet for Applicant 



4 
U. .43. The three selection grades forl  teachers 

are RB.530"630. Rs.740.860 and Re.775'1000 ior primary 

-schoot, trained gradu ate teacher/he ad-maste r, pri mary 

school, and poet-graduate teacher/headmaster,1 middle 

school respectively • These are different from the 

entry sc.es. It has been reported that the flationl 

commission on teachers under the ehairmansh4 of 

Professor D.P. Chattopadhyaya has given its Deport 

to Governuient on the pay structure of teachets and 

the same Is under consi aeration. Keeping this in view 

we have not suggested any changes In their pay !OateB 

except simplification of the selection gradeLuich 

we recommend as follows:- -. 	 - - 	- 

ST 	 •• Rs.t.*400-2,60à 

2GT 	 tt Re.1*640_2090!: 

PGT 	 to Rs.2.,OoO..3,500 

xxx 	 Xxx 	 xxx -0 

r,t 

d—I 
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4 	2. 

Copy of Office MemorandumNoj.7 (2L)--Ifl (A)/14 dated 
the 10th January.1977 from the Ministry of Pinance 
(Department of Expenditure)jew Dethi,addressed to 
all the !&lnieteiies. etc. 

I.. 

Subjeat; Selection Grades in Groups 'C' and 'D' Cadres-
Implementation of the recommendations of the 
thIrd Pay Oommtsaon. 

The undersigned is directed to refer to the 

recommendations of the Third Pay Commission on the 

subject mentioned above contained in paragraphs 5153 

of Chapter 8 of their Report and to say that these 

recommendations were accepted by Government in principle 

dde item 9 of the Annexure to the Resolution No.70(34)/73-Imp 

Cell dated 1-11-1973 issued by the Ministry of Finance 

(Department of Expenditure). The aforesaid recommendations 

were the subject matter of discussion in the lAnomalies 

Committee of the National Counoil(JCM) at their 

meetings held on the 21st aprii,1975. 10th December,1975 

and 8th April,1976 and the report of the said committee 

containing the clarifications and amendment recommended 

jointly by the Official and Staff Side was adopted 

by the Wational Council at meeting held on the 

30th Ju1y4976, After further oonsideratton of the 

matter. the President Is plead to sanction the 

introduction of Selection Grade in Groups C and B 

cadres with effect from the tat August4976 Subject 

the following conditions ;- 

xxx 	 xxx 	 xJX 

(v) For becoming eligible to b considered 

for appointatent to the Selection Grade, an employee 

should have rendered such length of service wbich would 

have brought him to the stage represented by /4th 



S 

4 	 H 
of the span of the revised scale of the ord:nary Grade/ 

inclusive of the service rendered In the pr$-revieed 

scale of that Grade subjct to a minimum of 3.4 years 

of service * This v4lt not, however, have the1 effect of 

deliberalising the criteria which might be aplicable 

in respect of Selection Grades already in voue. 

(vi) The titne-souler for the Selection Grades 

should start near-about the 3/4th Span of tS ordinary 

Grade and ehould end short of the maximum of the scale 

of pay of the next promotional post. 

xxx 	 xx 	 xkx 



Neflore Distriot. 

Tn the Central. Administrtjq 
Tribunal ,Hyderabad Bench at 

Hyderabad. 

O.AXoe 	of 1993. 

Mate flat papere./j 

Sri P.Sree Rama Murthy 

Counsel for the Applicant. 

a 



FLsrce 

Neflore District. 

In the Central Administrativa  
Tribunal ,Hyderabad Bench at 

Hyderabad. 

O.A.No. 1237 of 1993. 

( 6tt9'M' 1 

Reply Affidavit. 
0 04 
	 4. 

Sri p.Sree Rama Murthy 

Counl for the Applicant. 

I' 
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CENTRIL ;DHINISTR I I'E TRIBUN?\L HYDER9D BENCH HYDER. i3D 

II COURT 

ORIOINPL APPLI:;TION ND. 	3?7'or 9Y 	 - 	- - 	- 

TFbNSFER PPPL1CIU:I. Nfl. 	 OLD PETN. NC. 
CE RT IF ILL) 

CER1IFICTE 

Certified that no furthor action is required to be taken 
and the case is fit for cons nmsnt to the Record Roorn(Decidsd). 

Dated: 	 - 
Eounter Signed. 
Court Off icer/SactNn Off I er 

Signature of the Dealing Asst. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO1237-of 1993 

DATE-OF-ORDER: 15th-November, 1996 

BETWEEN: 

M.C.KRISHNA MURTHY 	 .. Applicant 

AND 

The Welfare Commissioner, 
Labour Welfare Organisation, 
Kendriya Sadan, Sultan Bazar, 
Hyderabad, 

The Administrative-cum-Accounts Officer, 
Office of the Welfare Commissjoner, 
Kendriya Sadan, Sultan Bazar, 
Hyderabad, 

The Director, Labour Welfare, 
Ministry of Labour, Jaisalmer House, 
Mansingh Road, New Delhi, 

The Secretary to Govt. of India, 
Ministry of Labour, Shram Shakti Bhavan, 
New Delhi. 	 • - Respondents 

COUNSEL FOR THE APPLICANT: SHRI P.SREERAMA MURTHY 

COUNSEL FOR THE RESPONDENTS: SRI N.V.RAGHAVAREDDY,Addl.CGSC 

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JuDICIAL) 

JUDGEMENT 

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR, 
MEMBER (JuDL.) 

None appeared for the applicant. Heard Shri 

N.V.Raghva Reddy, learned standing counsel for the 

respondents. 

- 



2 

The ap1icant has filed this Original Application 

praying this Tribunal to declare that the order bearing 

No.13(2)189 dated 19.8.93 is illegal, discriminatory, 

arbitrary, to grant selection grade scale of pay in the 

scale of pay Rs.740-880 effective from 1.10.80/1.1.82 and 

also senior scale of pay of Rs.1640-2900 effective from 

1.1.86 in his favour, and for a direction to the 

respondents to refix his scale of pay and to pay the 

consequential arrears etc. 

The case of the applicant is that he was working 

as Grade-I Hindi Pandit in the Labour Welfare Organisation 

High School at Talupur, Sydapuram Mandal of Nellore 

District, that.the said school was under the control of the 

1st respondent, that he joined the service as Grade-Il 

Hindi Pandit on 21.8.61, that he was working as Grade-I 

Hindi Pandit from 1.10.66 to the date of filing of the 

application, and that he is due to retire effective from 

30.9.93. It is his case that on implementation of the 3rd 

Pay Commission, he was given the scale of pay of Rs.380-640 

instead of the pay of Rs.440-750 to which scale he was 

legitimately entitled to, that on account of wrong fixation 

of pay in the lower scale of pay he was aggrieved, that he 

submitted a representation to the respondents for 

rectification of the mistake, that by the order dated 

11.2.92 (Annexure-II) his pay was refixed at Rs.440/- in 

the scale of pay of Rs.440-750, that on implementation of 

the 4th Pay Commission scales effective from 1.1.86, his 
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pay was again refixed at Rs.2200/- in the scale of pay of 

Rs,1400-2660 effective from 1.10.86, that by the order 

dated 27.3.93 (Annexure-IlI) issted in partial modification 

of the order dated 11.2.92, his pay was refixed at Rs.460/-

in the 3rd Pay.  Comission scale of pay of Rs.440-750 

effective from 1.1.73, that on that date he opted for 

Central Civil Services (Revised Pay) Rules, 1973, that 

consequent upon the implementation of the 4th Pay 

Commission pay scales his pay was refixed at Rs.2200/- in 

the scale of pay of Rs.1400-2600, that the appllicant 

submits that the 4th Pay Commission provided 3 selection 

grade scales for Teachers at Rs.530-630, Rs.740-880 and 

Rs.775-1000jfor primary trained graduate teachers and post 

graduate teachers, that he is entitled for selection grade 

of pay in the scale of pay of Rs.740-880, that on 26.6.93 

he submitted a representation toR-4 requesting that he may 

be given selection grade pay in the scale of pay of Rs.740-

880 effective 'from 1.10.80/1.1.82, that 23 other employees 

working under the respondents filed Writ Petition 

(No.12295/84) that they were similarly situated like him, 

that the Writ Petition was subsequently transferred to this 

Tribunal and renumbered as T.A.No.106/86, that on 26.7.88, 

the Tribunal allowed the prayer of the applicants therein 

and directions! were er-êe-r-ed to accord selection grade pay 

scale effective from 1.8.86, that against the decision of 

the Tribunal, the respondents preferred SLP before the 

Hon'ble Suprethe Court of India, that the same was 

dismissed, that he could ,not approach the Hon'ble Tribunal 

earlier as department took nearly 20 years for 
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rectification of the anomaly, that his claim for grant of 

selection grade was rejected by R-2 by his order dated 

19.8.93 (Annexure I), that the ground for rejection was 

that the judgipent in the TA.  could not be extended or 

applied as per. the instructions of the Ministry of Labour, 

that he was entitled to senior scale of pay of Rs.1640-2900 

as per the implementation of the 4th Pay Commission scales 

for Teachers, that there were no further promotional 

avenues to him to higher pos't, that he stood stagnated in 

the same post for several years, that the Pay Commission 

recommended selection grade sca1es of pay to the Teachers 

situated like him keeping in view of the stagnation of the 

employees working under the respondents, without any 

further promotion, that this matter was reexamined and 

accepted by this Tribunal in its judgement in TA 106/86, 

that the said judgment has become final, that the 

respondents have failed to implement the said judgement to 

him, and that he has been constrained to file this 

application. 

4. 	The respondents filed their reply affidavit 

stating that it is not correct to say that the claim of the 

applicant has been rejected by the Addministrative-cum-

Accounts Officer, Office of the Welfare Commissioner, 

Labour Welfare Organisation, Hyderabad to the applicant 

vide his letter bearing No.13/2/89 dated 19.8.93, that the 

applicant is uncertain as to whether he gets tht selection 

grade scale in the scale of pay of Rs.740-880 either from 

1.10.80 or 1.1.82, that the applicant was granted the scale 



a 

of pay of Rs.380-640 in accordance with the 3rd Pay 

Commission recpmmendations, that subsequently the applicant 

made representation for granting him higher scale of pay as 

in the case of Hindi Pandit Grade-I, that the Ministry of 

Railways and Defence conveyed their approval in their 

letter 	No.A-11014/04/86-W.I 	dated 	16.12.91 	for 

implementation of the higher scale of pay, that the said 

scale of pay was revised to Rs.1400-2600, that accordingly 

effective from 1.1.73 the pay of the applicant was refixed 

n that revised scale on the basis of the recommendations 

of the 4th Pay Commission, that the decision in the Writ 

Petition filed by 23 employees working in this organisation 

is in no way applicable to the case of the applicant, that 

the decision in TA 106/86 to allow the selection grade 

scale of pay to the said petitioners of different 

categories of Group 'C' and '0' employees was implemented, 

that among 23 petitioners, none was in the category of 

Hindi Pandit Grade-I, that the Ministry of Labour after 

consulting the matter with the Ministry of Finance conveyed 

their approval to the effect that the decision in TA 106/86 

shall be implemented only to the petitioners in that TA, 

that accordingly the applicant was informed vide letter 

No.13(2)189 dated 19.8.93, that the applicability of senior 

scale of pay of Rs.1640-2900 or otherwise to the applicant 

will be finalised shortly, that inasmuch as the applicant 

has not made out any claim for admission of the original 

application. 

5. 	During the course of the arguments, the learned 

counsel for the respcindents furnished a copy of the OM 

4- 



No.7(21)-E.III(A)/74-Vol.II dated 24.10.78 and submitted 

that the applicant had crossed 3/4th of the span of the pay 

scale of Rs.440-750, that in the said scale there were 13 

stages and the applicant had crossed 3/4th of the span in 

the said scale and with effect from 1.1.84 he had reached 

Rs.700/- in the said scale. Thus the respondents submitted 

that there is no reason for granting the selection grade 

scale of pay to the applicant. 

The applicant has satisfied that he had crossed 

3/4th span of the revised scale of pay of the ordinary 

grade for the eligibility for grant of selection grade as 

indicated in the clarificatory note dated 24.10.78. 

Further, he himself was not definite as to from which date 

his pay was required to be revised i.e, whether from 

1.10.80 or from 1.1.82. The respondents have given him the 

beenfit of refixation of his pay on the recommendations of 

the 3rd •and 4th Pay Commissions. He reached the 10th stage 

giving this grade as prayed for by him. With his reaching 

10th stage with effect from 1.1.83 in the scale of pay of 

Rs.440-750 he had crossed 3/4th span with effect from 

1.1.84 when he reached the pay of Rs.700/-. 

In view of the above submission, we do not find 

that the applicant had fulfilled the eligibility condition 

for granting the relief as prayed for in this OA. We would 

not have allowed the respondents not to accede to his 

request if he is similarly placed as the applicants in TA 

106/86 as he had not fulfilled the eligibility condition 

and as the applicant has not filed any worthwhile document 

to show that he had fulfilled the conditions as stipulated 



@7 

7 

in the Memo quoted above, we are satisfied that the action 

of the respondents rejecting his !claim is in order. 

8. 	In that view, we find bo merits in this OA and 

accordingly it is dismissed. No prder as to costs. 

F 

(B.S.JAI PARM(E HWAR) 
M EM8•Er(5uiD IC IA L) 

- 

DATED: -15th-November, -1996 
Dictated in open court. 

(R . RANGARAJAN) 
MEMBER (ADMN.) 

V. 

vsn 



o.;:t .NO.1237/93 

Copy to: 

Tha Uelfar Commi5sioner,  Labour Uelfara Organisation, 
Kendriya Sedan, Sultan Sazar, Hyderabad. 

The dministrti'e crn 'ccounts Officer, 0/Dma Welfare 
Cornmissicner, Kendriya 	dan, Sultan Oazar, Hyderbad. 

The Jitector, Labour tJlfarc, rlinistry of Labour, 
flaisolmer House, Mansinqh Road, New Delhi. 

The 3cretary to Go't. of India, Fun, of Labour, 	
it 

Shrama Shakti E3ha"an, New Delhi. 	 4* 

One copy to Mr.P.Sraarsrna flurthy, Ad'ocate, CAT,Hydsrabad. 

One copy to iir.N.tT.Haghaa  Reddy, Addi.CG5C,C.1T,4ydercbad. 

One copy to.Library,CAT,Hyderabad. 

q 	B. One du7licate copy. 

V L KR 
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CENTRAL ?CMflflSTRATIVU TRUNAL :..tEffDERBAb BENCH : 
AT HYDEBABAD.- 

No.M.A.994 of 1999 	 DATE OF ORDER : 16.3.2000. 
X.A. 3R4547 of 1999 
in 0.A.1237 of 1993 

BETWEEN : 	 I  

M.C.Krishna t4urthyS/o M.C.Janaki ¶.amaiah, 	 H 
aged about 64 years, Gr.I Hind!. Pandit (Ret&), 
Labour Welfare Organisation High School, 
Talupur, 
Nelicre District. 

Applicant 
A N D 

The Welfare Commissioner, 
Labour Welfare Organisation, 
Fndriya Sedan, Sultan Bazar, 
Hyderebad. 

Mministrative-cum-Accounts Officer, 
0/0 Welfare Commissioner, 
Yendriya Sedan, Sultan Bazar, 
Hyderabad. 

3. The Director (Labour Welfare), 
Ministry of Labour, Jaisalmer Hbuse, 	 H 
Mansingh Road, New Delhi•  

4. The Secretary to Govt. of India, 
rclinistry of Labour, Shram Shakti Shawan, 
New Delhi. 

Respondents 

For the applicant : Ft.S.Rama Krishna Rao, counsel. 

For the respondents: rt.B.NaraSirna Sharma, Sr.Standing Counsel. 

CORAM 

The ltn'ble Mr.R.Rangarajan, Fetter (A) 

The I-bn'ble tir.B.S.Jai Paramehwar, rnber (J). 

ORDER 

B.S.Jaj Pararrshwar, ?nter (J) 
Uc 	 - 

The applicant in the O.A. has filed an application for 

reviewing the order dated 15.11.i96 passed in O.A.1237 of 
1.

1993. The said review application has been filed on 16.11.1999. 

The applicant has also filed M.A.994 of 1999, praying •for 

condonation of 1130 days delay in filing the review  application. 

The applicant has stated in his application for condonation of 
- 	

'H 



delay that his advocate was not present on 15.11.1996 when 
3 

the O.A. was heard by the FbnbU Tribunal, that his counsel.  

felt shy of intimating the resui4 of the O.A. to the applicant, 

that subsequently the applicant learnt about the dismissal of 

Q.A.1237 of 1993, which was decided on merits, after receiving 

a copy of the judgment passed in!the said o.A., that the 

applicant met with an accidet which prevented him from novin 

for one year and he was treated by the doctors at Nellore Mdl 

Madras. Fbr all these reasons, the applicant states there ha 

been a delay of 1130 days in filing the review application.1 1 

Hence, he prays that the delay be condoned. 

The respondents have filed an objection3to this N.J. wheiin 

they have stated that it is not known iw the applicant had 

issued a legal notice when the matter was supposed to be pending 

for adjudication before the Fbn'ble Tribunal. They further 
$ 

state that the applicant has not filed any proof to the saidk 

submission'httee:alicant ha 	not filed any material to 

show that he had met with an.accLdent and that there are no 

to condone the delay. ,grounds 

In the BI.A., the ]xl.counsel :for the applicant has attempiiéd, 

to rely on a CT ScanAdone  on the applicant. 	From that it catihot 

be said that the applicant was unable to attend to his normaW 

duties. Further the applicant has not taken any action 

obtain a copy of the order in the O.A. either from the Tribuinal 

of from his Mvocate in time. He has no right to issue a Lawjer's 

notice if he is of the opinion that the case is under adjizai 

cation as the case is sub-judice. 	The applicant made no 

efforto know the reasons for his case being pending. He woe 

up only after a length of time and learnt about the dismissal 

of his case. The reasons for condoning the delay: is not 

appropriate and cannot be acceptied. The resndents have cldkrly 

H 



-: 3. a- 

stated in the reply as to why the ±easons given by the applicant 

j the I'tA. should not be taJn note of. We agree with the 

reply given by the resent$. 

4. m view of what has been state4 above, the M.A. bearing 

No.994 of 1999 is dismissed. ,Consquent1y, R.A. SR4547 of 199 

is also rejected. 

P~;~-~Va—rames war)~ 	 ara 	

4 (J) 	 ?nber (A) 	H 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

K- 

 

ORiGiNAL APPLICATION N0.1237-Of 1993 

C 	 DATE-OF-ORDER- 15th-November, 1996 

BETWEEN: 

M.C.KRISHNA MURTHY 
	 1. jean t 

AND 

The Welfare CommissjOner,
PADAD 

3.0 
Labour Welfare Organisatiofli 
Kendrjya Sadan, Sultan Bazar,. 	 0 
Hyderabad, 

The 	jflj3tratiVe-CumACc0unt5 Officer, 
Office of the Welfare Commissioner, 
Kendrjya Sadan, Sultan Bazar, 
Hyderabad, 

The Djrector, Labour Welfare, 	- 
Ministry of Labour, Jaisalmer House, 	- 

- Mansingh Road, New Delhi, 

The Secretary to Govt. of India, 
Ministry of Labour, Shram Shaktj Bhavan, 
New Delhi. 	- 	 .. Respondents 

COUNSEL FOR THE APPLICANT: SHRI P.SREERAMA MURTHY 

COUNSEL FOR THE RESPONDENTS: SRI N.V.RAGHAVAREDDY,Addl.CGSC 

CORAM: 	 / 

HON'BLE SHRI R.RANGARAJAN,. MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAMESHNAR, MEMBER (JUDJCIAL) 

JUDGEMENT 

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHNAR, 
MEMBER (JUDL.) 

None appeared for the applicant. 	Heard Shri 

N.V.Raghva Reddy, learned standing counsel for the 

respondents. 
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2. 	The app1xant has filed this Original Application 

prayiçig this Tribunal to declare that the order bearing. 

No.13(2)189 dated 19.8.93 is illegal, discriminatory, 

arbitrary, to grant selection grade scale of pay in the 

scale of pay Rs.740-880 effective from 1.10.80/1.1.82 and 

- also senior scale of pay of Rs..1640-2900 effective from 

1.1.86 in his favour, and .,for a direction to the 

respondents to refix his scale of pay and to pay the 

consequential 8z-C'èars etc. 

-a. 	The case of the applicant is that he was working 

as Grade-I Hindi Pandit in the Labour Welfare Organisation 

High School at Talupur, Sydapuram Mandal of Nellore 

District, that the said school was under the control of the 

1st respondent, that he joined the service as Grade-Il 

Hindi Pandit on 21.8.61, that he was working as Grade-I 

Hindj. Pandit from 1.10.66 to the bate of filing of the 

application, and that he is due to retire effective from 

30.9.93. It is his case that on implementation of the 3rd 

Pay Commission, he was given the scale of pay of Rs.380-640 

instead of the pay of Rs.440-750 to which scale he was 

legitimately ehtitled to, that on account of wrong fixation 

of pay in the lower scale of pay he was aggrieved, that he 	-r 
submitted a representation to the respondents for 

rectification of the mistake, that by the order dated 

11.2.92 (Annexure-Il) his pay was refixed at Rs.440/- in 

the scale of pay of Rs.440-750, that on implementation of 

the 4th Pay Commission scales effective from 1.1.86, his 
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pay was again refixed at Rs.2200/- in the scale of pay of 

Rs.1400-2660 effective from 1.10.86, that by the order 

dated 27.3.93 (Annexure-IlI) issued in partial modification 

of the' order dated 11.2.92, his pay was refixed at Rs.460/-

in the 3rd Pay Comission scale of pay of Rs.440-750 

effective from 1.1.73, that on that date he opted for 

Central Civil Services (Revised Pay) Rules, 1973, that 

èonsequent upon the implementation of the 4th Pay 

Commisalon pay scales his pay was refixed at Rs.2200/- in 

the scale of pay of Rs.1400-2600, that the appilicant 

submits that the 4th Pay Commission provided 3 selection 

grade scales for Teachers at Rs.530-630, Rs.740-880 and 
CofrcA4.J1 

Rs.775-10001for primary trained graduate teachers and post 

graduate teachers, that he is entitled for selection grade 

of pay in the scale of pay of Rs.740-880, that on 26.6.93 

he submitted a representation to R-4 requesting that he may 

be given selection grade pay in the scale of pay of Rs.740-

880 effective from 1.10.80/1.1.82, that 23 other employees 

working under the respondents filed Writ Petjtion 

(No.12295/84) that they were similarly situated like him, 

.that the Writ Petition was subsequently transferred to this 

Tribunal and renumbered as T.A.No.106/86, that on 26.7.88, 

the Tribunal allowed the prayer of the applicants therein 

and directions were e-r-êereô to accord selection grade pay 

scale effective from 1.8.86, that against the decision of 

the Tribunal, the respondents preferred SLP before the 

Hon'ble Supreme Court of India, that the same was 

dismissed, that he could not approach the Hon'ble Tribunal 

earlier as department •took nearly 20 years for 

( 

• 
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rectification of the anomaly, that his claim for grant of 

selection grade was rejected by R-2 by his order dated 
S 

19.8.93 (Annexure. I) 	that the ground for rejection was 

that the judgmert in the T.A. could not be extended or 

applied as per the instructions of the Ministry of Labour, 

that he was entitled to senior, scale of pay of Rs.1640-2900 

as per the implementation of the 4th Pay Commission scales 

for Teachers, that'S there were -no further promotional 

avenues to him to higher post, that he stood stagnated in 

the same post for several years, that the Pay Commission 

recommended selection grade scales of pay to the Teachers 

situated like him keeping in view of the stagnation of the 

employees working under the respondents, without any 

further promotion, that this matter was reexamined and 

accepted by this Tribunal in its judgement in TA 106/86, 

that the said judgment has become final, that the 

respondents have failed to implement the said judgement to 

him, and that he has been constrained to file this 

application. 

.4. 	The resp2ndents filed their reply - affidavit 

stating that it is not correct to say that the claim of the 

applicant has been rejected by the Addministrative-cum-

Accounts Officer, - Office of the Welfare Commissioner, 

Labour Welfare Organisation, Hyderabad to the applicant 

vide his letter bearing No.13/2/89 dated 19.8.93, that the 

applicant is uncertain as to whether he gets tht selection 

grade scale in the scale of pay of Rs.740-880 either from 

1.10.80 or 1.1.82, that the applicant was granted the scale 

- 
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of pay of Rs.380-640 in accordance with the 3rd Pay 

Commission recommendations, that subsequently the applicant 

made repreàentation for granting him higher scale of pay as 

in the case of Hindi Pandit Grade-I, that the Ministry of 

Railways and Defence conveyed their approval in their 

letter 	No.A-11014/04/86-W.I 	dated 	16.12.91 	for 

implementation of the higher scale of pay, that the said 

scale of pay was revised to Rs.1400--2600, that accordingly 

effective from 1.1.73 the pay of the applicant was refixed 

in that revised scale on the basis of the recommendations 

of the 4th Pay Commission, that the decision in the Writ 

Petition filed by 23 employees working in this organisation 

is in no way applicable to the case of the applicant, that 

the decision in TA 106/86 to allow the selection grade 

scale of pay to the said petitioners of different 

categories of Group 'C' and '0' employees was implemented, 

.that among 23 petitioners, none was in the category of 

Hindi Pandit Grade-I, that the Ministry of Labour after 

consulting the matter with the Ministry of Finance conveyed 

their approval to the effect that the decision in TA 106/86 

shall be implemented only to the petitioners in that TA., 

that accordingly the applicant was informed vide letter 

N0.13(2)/89 dated 19.8.93, that the applicability of senior 

scale of pay of.Rs.l640-2900 or otherwise to the applicant 

will befinalised shortly, that inasmuch as the applicant 

has not made out any claim for admission of the original 

application. 

5. 	During the course of 	the arguments, the learned 

counsel for the respondents furnished a copy of the Oil 
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No.7(21)-E.III(A)/74-Vol.II dated 24.10.78 and submitted 

that the applicant had crossed 3/4th of the span of the pay 

scale of Rs.440-750, that in the said scale there were 13 

stages and the applicant had crossed 3/4th of the span in 

the said scale and with effect from 1.1.84 he had reached 

R8.700/- in the said scale. Thus the respondents submitted 

that there is no reason for granting the selection grade 

scale of pay to the applicant. 

The applicant has satisfied that he had crossed 

3/4th span of the revised scale of pay of the ordinary 

grade for the eligibility for grant of selection grade as 

indicated in the clarificatory note dated 24.10.78. 

Further, he himself was not definite as to from which date 

his pay was required to be revised i.e, whether from 

1.10.80 or from 1.1.82. The respondents have given him the 

beenfit of refixation of his pay on the recommendations of 

the 3rd and 4th Pay Commissions. He reached the 10th stage 

giving this grade as prayed for by him. With his reaching 

10th stage with effect from 1.1.83 in the scale of pay of 

Rs.440-750 he had crossed 3/4th span with effect from 

1.1.84 when he reached the pay of Rs.700/-. 

In view of the above submission, we do not find 

that the applicant had fulfilled the eligibility condition 

for granting the relief as prayed for in this OA. We would 

not have allowed the respondents not to accede to his 

request if he is similarly placed as the applicants in TA 

106/86 as he had not fulfilled the eligibility condition 

and as the applicant has not filed any worthwhile document 

to show that he had fulfilled the conditions as stipulated 
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in the Memo qtoted above, we, are satisfied that the action 

of the respondents rejecting his claim is in order. 

8. 	In that view,,  we find no merits in this OA and 

accordingly it is dismàssed. No order' as to costs. 

77n 	çV' 11 CC 
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proper in the circumstances of the case. 

HYDERABAD 
Dt46-11-1999. 	 COUNSEL FOR THE 

I 

IN 4iE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD INCH: 
AT IflDERABAD 

R.A.NO. 	OF 1999 

IN 

O.A.NO. 	1237 	OF 1993 4 

BETWEEN: 

N. C. Krishna Murthy, S/o. N. C. Jan aki 
Rarnaiah, aged about 64 years,Gr.I 
Mmdi Pandit (Retd), Labour Welfare 
Organisation High School, Talupur, Ii  
Nellore District. ...APPLICANT 

A N D 

The Welfare Canmissiener, 
Labour Welfare Organisation, 11 
Kendriya Sadan, Sultan Bazar, 
Hyderabad. 

Aini strative-Curn-ACcounts Officer, 
O/o.Welf are Corwnisioner, Icendriya Sadan, 1k 
Sultan Bazar, Hyderabad. 

The Director (Labour Welfare) 
Ministry of Labour, Jaisalmer House, 
Mansingh Road, New Delhi. 

The Secretay to Govt. of India, 4 
Mini stry of Labour, Shram Shaicti Bhavan, 

New Delhi .. .iESP01WENTS 

REVIEW APPLICATION FILED UNDER RULE 17 OF FAT 
(PROC) RULES, 1987 

For the reasons stated in the accompanying affidavi.t, 	it is 

respectfully prayed that the Hon'ble Tribunal may be 'pleased 

to review its order dated 15-11-96 in O.A.1237/93 in the 

interest of justice and be pleased to pass such otherand 

further order or orders as the Hon'ble Tribunal deems6it and 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. HYDERAE 
BENCH: 4' 	

AT HYDERABAD  

-N 

4 

CF 1999 

IN 

O.A.NO. 1237 OF 1993 

BETWEEN: 

M.C. Krishna Murthy 

A N D 

The Welfare Caflmissioner, Labour Welfare 
Organ isation, Kendriyà Sadan, Sultan 
Bazar, Hyde rabad and three others 	

.. .RESPCNDENTS 

AFFIDAVIrn 

1 ,M.C.Icrishna Murthy, S/o.M.Cjana)d Ramajah,aged about 64 

years, Gr.I Hindi Pandit(Retd) Labour Welfare Ornanisation High 

&ti School iTalupur Nellore District do hernh 	 and 

sincerely s4--"--- 

I an deponent herein and applicant in the O.A.NO. 1237/93 and 

therefore well acquainted with the facts of the case. 

I 	 - 

I--  

sec1 O..?\.1237/93 agrieved against the s' - ' 	-  

2nd flespondet' s letter dt. 19.8.93 rejectinc- my claim for fixation 

of the Selctibn Grade pay .Scle in th or 1 	- 

The Hon'ble Tribunal observed in para No.5 Jr  

(pacje 5 & 6 of the order dt.15111996 in 0.A.1237/93) that at the 
j.,iiaents furnished 

time of argument th 1'"' 

a copy of the O.M. dated 24-10-78 and consequent on fixation of pay 

with effectfrOM 1-1-84 I had reached the scale of Ps.700 in the 

said scale. An error crept in this para as the Responden1- hr.# 

- 	 wat I had been e rawing 
misle  
Rs.700 in the scale of 440-750 w.e.f. 1-1-84 • This is the travesty 

of the truth as I had drawn Rs.700 in the scale s.440-750 w.e.f. 1-1-83 
In 

and not from 1-1-84. 2hx fact that I had reached payment of Rupees 

700 in Scale of rs.440-750 as on 1-1-83 was not considered and basing 

on the averments made by the Respondents, the contentions of the 

Respondents were recorded under para 5 of the judoement which had 
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gone against my interest as my pay as to be protected and refixed 

w.e.f. 1-1-83. 

It is also further ziakrn observed by the Hon'ble Tribunal 

- 	 under pare 6 of the judgement that I.had reached the 10th stage 

w.e.f. 1.1.83 in the scale of pay ofP.s.440-750 having crossed 

3/4th span w.e.f. 11.84 when I reaóhed the pay of Rs.700/-. The 

respondents have failed to bring to the notice of this Hon'ble 

Tribunal that I had reached the pay of Rs.700/- even by 1.1.83 

after reaching 10th stage in the scale of Rs.440-750. This factual 

error could not be high-lighted as t'e counsel for the applicant 

was not present during the course of Imur  arguments. Further the 

respondents in their counter contendM that I was drawing a pay 

of Rs.440/- as on 1.1.73 which is also a misleading fact. Infact 

I was drawing Rs.460/- as on 1.1.73 and this basic information was 

not brought to the notice of this Hon'ble Tribunal by the respon-

dents. Correspondingly when the comp'àrisor of pay drawn by me 

is taken into account as on 1.1.83 I was drawing a pay of Rs.700/-

thd this fact was also not brought taj the notice of this Hon'ble 

It is further submitted that' the due and drawn statement 

from January, 1973 onwards were made railable  to me by the res-

pondents and I had come to know that the figures quoted by the 

respondents in their counter are far from truth. As the documents 

in support of my contentions have been secured, I chose to file 

this review petition bringing out thelfacts of the case and the 

errors coinnitted by the respondents in.  bringing mi to the notice 

of the Hon'ble Tribunal. 

It is further submitted that iconseguent on beconiming 

eligible for sele-ction grade in the scale Rs.740-880, the scale 

which I was drawing i.e. Ps.440-750 shduld have been revised in the 
4 	 I 

selection grade and the arrears ought tohavc been paid w,e.f. 

1.1.83 which fact alo was not brought! to the notice of the Hon'ble 

Tribunal and there was no opportunity for the Hon'ble Tribunal to 

advert to this subject while passing the orders. 

It is further submitted that another glaring point that 

Contd•.1 
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was not brought to the notice of this Hon'ble Tribunal was though 

the senior scale of Rs.1640-2900 made effective from 1.1.86. It was 

not implemented in my case eventhough I was eligible by that time 

and I was in the post held by me till 30.9.93. This fact also 

could not be presented as the counsel for the applicant was not 

present and with the averments made by the resoondents, this Hon'ble 

Tribunal was carried away and the orders were passed in 0.A.No. 

1237/93. 

It is further submitted that the Hon'ble Tribunal had 

expressed the view under para 6 of the judgernent in 0.A.No. 1237/93 

that I was myself was not diffiRrEnt definite as to from which date 

my pay was required to be revised i.e., whether from 1.10.80 or 

from 1.1.82. I had reiterated this point in O.A. itself claiming 

that on completion of 14 years of service when I was promoted to 

Gr.I Mmdi Pandit, I was entitled for revision of pay and refixa-

tion of pay w.e.f. 1.10.80. Hence there is no ambiguity as far as 

the date of implemehtation is concerned and my stand continues to 

be that I am entitled for the ref ixation of pay w.e.f.1.10.80. It 

is also fact that I had retired while drawing a scale of pay 

Rs.1400-2600 instead of Rs.1640-2900 to which I was rightly entitled 

which was denied by the respondents. Therefore my claim also sub-

stantiated by the fact that I was entitled to be fixed in the scale 

(f Rs.1640-2900 at the time of my retirement, which fact also could 

not be brought to the light due to the reasons mentioned above. 

The Hon'ble Tribunal also observed in pan 7 of the judge-

ment that no document in fact of my claims were produced at the 

time of hearing. I. could only lay my hand to certain documents 

which were made available to me after I had recovered from mental 

illness and that was the reason that was pranpted me to file this 

review petition seeking the review of the judgement dt.15. 11.96. 

I further submit that as mentioned above the factual posi-

tion could not brought to the light before the Hon'ble Tribunal at 

the time of hearing of the case due to the absence of my counsel, 

resultantly the O.A.No.1237/93 was dismissed on 15.11.96, to the 

detriment of my interest as no justice was done to me in the absence 

contd... 
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of consideration of the factual position mentioned above. 

In the light of the above submissjs, it is respect-

fully prayed that the llon 1 ble Tribunal may be pleased to review 

its order dt.15.11. 1996 in O.A.No,1237/93, in the interest of 

justice and be pleased to pass thuch other and further order or 

orders, as the Hon'ble Tribunal deems fit and proper in the 
circumstances of the case. 

Sworn and signed 

onthisl6th day 

of November, 1999 
C 

at Hyderabad. 

BEFORE 1€ 

C: Advocae 

F 

DPONT 



ft - 	, 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
- 	 AT HYDERABAD 

ORIGINAL APPLICATION N61237-of 1993 

DATE OF ORDER: 15th-November, 1996 

BETWEEN: 

M.C.KRISHNA MURTHY 	 - 	 . - Applicant 

AND,  

The Welfare Commissioner, 
Labour Welfare Organisation, 
Kenciriya Sadan, Sultan Bazar, 
Hyderabad, 	 I' 

The Administratjve-cum_Accounts Officer, 
Office of the Welfare Commissioner. 

-: 	 Kendriya Sadan, Sultan Bazar, 
Hyderabad, 

The Director, Labour Welfare, 
Ministry of Labour, Jaisalmer House, 

-4 	 Mansincih Road, New Delhi, 

The Secretary to Govt. of India, 
Ministry of Labour, Shram Shakti Bhavan, 
New Delhi. 	 - 	 .. Respondents 

COUNSEL FOR THE APPLICANT: SHRI P.SREERAMA MURTHY 

COUNSEL FOR THE RESPONDENTS: SRI N.V.RAGHAVAREDDY.,AddI.CGSC 

CORAt-1:  

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAtIESHWAR, MEMBER (JUDICIAL) 

JUDGEMENT 

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR, 
MEMBER (JUDL.) 

None appeared for the applicant. Heard Shri 

N.V.Raghva Reddy, learned standing counsel for the 

respondents. 

-a 
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2. 	
The applicant has filed this 0rigii Application 

Praying this Tribunal to declare that the order bearing. 

dated 19.8.93 11 

is illegai, dscriminaory,  

arbitrry, to grant selection grade scale of pay in the 

scale of pay Rs.740_880 effective from 1.10.80/1182 and 
also senior scale of 

pay of Rs264o2g00 effective .from 

.1.86 in his favour, and for a direction to the 
respondents  

to refjy his scale of pay and to pay the 
consequential arrears etc. 

3. 	

The case of the applicant is that he was 

as Grade_I Hindi Pandit 	
Working 

in the Labour Welfare Organi5aj0 

High School at Talupur, Sydapura Mandai of Nellore 

District, that the said school was Under the Control of the 

11t respondent, that he joined the service as Grade_u 

Hindi Pandit on 21.8.61, that he was working as Grade_I 

Hindi Pandit from 1.10.66 to the date of filing of the 

application, and that he is due to retire effective from 
30.9.93 	

It is his case that on implementat. 
	

the 3rd 
Pay Commission he was given the scale of pay of Rs.380_640 

instead of the pay of Rs.440_750 to which scale he was 

legitimatejy entitled to, that on account of wr 
of pay in the 

	

	 on fixation 
lower scale of pay he was aggrjeved, 

 that he 
submitted a rePresentati to the respondents 

rectification of the mi 
	

fo r 

stake, that by the order dated 

11.2.92 (Annexure_lI) his pay was refixea at Rs.440/_ i 

the scale of pay of Rs.440_750 that 
the 4t 	 on irnplementatj 	of 

h Pay Commjs50 scales effective from 
1.1.86, his 

II 
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rectification of the anomaly, that his claim for grant of 

selection grade was rejected by R-2 by his order dated 
I 

19.8.93 (Annexure I), that the ground for rejection was 

that the judgment in the T.A. could not be extended or 

applied as per the instructions of the Ministry of Labour, 

that he was entitled to senior scale of pay of Rs.1640-2900 

as per the implementation of the 4th Pay Commission scales 

for Teachers, tha there were no further promotional 

avenues to him to higher post, that he stood stagnated in 

the same post for several years, that the Pay Commission 

recommended selection grade scales of pay to the Teachers 

situated 1ike him keeping in view of the stagnation of the 

employees working under the respondents, without any 

I.  further promotion, that this matter was reexamined and 

accepted by this Tribunal in its judgement in TA 106/86, 

that the said judgment has become final, that the 

respondents have failed to implement the said judgement to 

him, and that he has been constrained to file this 

appl icMtion. 

4. 	The respondents filed their reply affidavit 

stating that it is not correct to say that the claim of the 

applicant has been rejected by the Addministrative-cum-

Accounts Officer, Office of the Welfare Commissioner, 

Labour Welfare Organisation, Hyderabad to the applic—ant 

vide his letter bearing No.13/2/89 dated 19.8.93, that the 

applicant is uncertain as to whether he gets tht selection 

grade scale in the scale of pay of Rs.740-880 either from 

1.10.80or 1.1.82, that the applicant was granted the scale 

'V 
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E 
pay ws again refixed at Rs.2200/- in the scale of pay of 

Rs.1400-2600 effective from 1.10.86,1 that by the order 

dated 27.3.93 (Annexure-IlI) issued in partial modification 

of the order dated 11.2.92, his pay was refixed at Rs.460/- 
1 

in the 3rd Pay Comission scale of pay of Rs.440-750 J ---.----------------.------------.--------,--------.---- 	-.-----.------_-...-_ 	---- 

'I 	

effective from 1.1.73, that on that date he opted for 

Central Civil Services (Revised Pay) Rules, 1973, that 

consequent upon the. implementation of the 4th Pay 

Commission pay scales his pay was refixed at Rs.2200/- in 

the scale of pay of Rs.1400-2600, that the appllic,arit 

submits that the 4-til' Pay Commission provided 3 selection 

grade scales for Teachers at. Rs.530-630, Rs.740--880 and 

Rs.775-10001  for primary trained graduate teachers and post 

graduate teachers, that he is entitled for selection grade 

of pay in the scale of pay of Rs.740-880, that on 26.6.93 

he submitted a representation to R-4 requesting that he may 

be given selection grade pay in the scale of pay of Rs.740- 
-.1 
- 	880 effective from 1.10. 80/1.1.82, that 23 other employees 

working tinder the respondents filed Writ Petition 

(No.12295/84) that they were similarly situated like him, 

that the Writ Petition was subsequently transferred to this 

Tribunal and renumbered as T.A.No.106/86, that on 26.7.88, 

the Tribunal allowed the prayer of the applicants therein 

.end directions  were er-dered to accord selection grSe pay 
-- 

scale effective from 1.8.86, that gainst the decision of 

the Tribunal, the respondents preferred SLP before the, 

Hon'ble Supreme Court of India, that the samn 

dismissed, that he could not approach the Hpn'ble Tribunal 

earlier as department took nearly 20 years for 

J. 
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No.7(21)-E.III(A)/74-Vol.II dated 24.10.78 and sGtmitted 

that the applicant had crossecI3/4th  of the span of the pay 

scale of Rs.440-750, that in the said scale there were 13 

stages and the applicant had crossed 3/4th of the span in 

the said scale and with effect from 1.1.84 he had reached 

Rs.700/- in the said scale. Thus the respondents submitted 

that there is no reason for granting the selection grade 

scale of pay to the applicant. 

The applicant has satisfied that he had crossed 

3/4th span of the revised scale of pay of the ordinary 

grade for the eligibility for grant of selection grade as 

indicated in the clarificatory note dated 24.10.78. 

Further, he himself was not definite as to from which date 

his pay was required to be revised i.e, whether from 

1.10.80 or from 1.1.82. The respondents have given him the 

beenfit of refixation of his pay on the recommendations of 

the 3rd and 4t}N Pay Commissions. He reached the 10th stage S  

giving this grade as prayed for by him. With his reaching 

10th stage with effect from 1.1.83 in the scale of pay of 

Rs.440-750 he had crossed 3/4th span with effect from 

1.1.84 when he reached the pay of Rs.700/- 

In view of the above submission, we do not find 

that the applicant had fulfilled the eligibility condition 

for granting the relief as prayed for in this OA. We would 

not have allowed the respondents not to accede to his 

rcquest if he 'is similarly placed as the applicants in TA 

106/86 as he had not fulfilled the eligibility condition 

and as the applicant has not filed any worthwhile document j 

to show that he had fulfilled the conditions as stipulated 

a,  

t 
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of pay of Rs.380-640 in accordance with the 3rd Pay 

Commission recommendations, that subsequently the applicant 

made representation 11or granting him higher scale of pay as 

in the case of Mmdi Pandit Grade-I, that the Ministry of 

Railways and Defence conveyed their approval in their 

letter 	No.A-11014/04/86_w.I 	dated 	16.12:91 	for 

implementatiofl of the higher scale of pay, that the said 

scale of pay was revised to Rs.1400-2600, that accordingly 

effective from 1.1.73 the payof the applicant was refixed 

in that revised scale on the basis of the recommendations 

of the 4th Pay Commission, that the decisin in the Writ 

Petition filed by 23 employees working in this organisatjo 

is in no way applicable to the case of the applicant, that 

the decision in TA 106/86 to allow the selection grade 

scale of pay to the said petitioners of different 

categories of Group 'c' and 'D' employees was implemented, 

that among 23 petitioners, none was in the category of 

Mmdi Pandit Grade-I, that the Ministry of Labour after 

consulting the maLter with the Minist 	of Finance conveyed 

their approval to the effect that the decision in TA 105/86 

shall be implemented only to the petitioners in that TA, 

that accordingly the applicant was informed vide letter 

NO.13(2)189 dated 19.8.93, that the applicability of senior 

scale of pay of Rs.1640-2900 or otherwise to the applicant 

will be finalised shortly, that inasmuch as the applicant 

has not made out any claim for, admission of the original 

app1icatio• 

5. 	
During the course of the argumentsç • the learned 

counsel for the respondents furnished a copy of the OM 

1- t .. 

& 	• 	

t 
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in the Memo quoted above, we are satisfietñat the action 

SN 	
of the respondents rejecting his claim is in order. 

8. 	In that view, we find no merits in this OA and 

accordingly it is dismissed. No order as to costs. 

I.  

lizU' 	eq1,e 

-L 

'7:. 
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R.A.M. 	OF 1999 

IN 
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M.C. Krishna Nurthy 

a n d 

The Welfare Commis-
sioner, Labour 
fare Organisation, 
Kendriya. Sadan, 
Sultan Bazar, 
Hyderabad and three 
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Respondents 

••-:.. 1:: 	 1 

• 

REV-1Et1 APPLICATION 
4 

/ 

ô 
FILED ON 611. 1999 

FILED FOR: 2\PPLIC?IcT 

FILED BY: 
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IN THE CERtRAL ADMINISTRAtIVE TRII3UNALS RYDERABAD BENCNt 
AT nflERaBAD 

a.a.rco, 	OP 1999 

2.1W 

0.A41M. 1237 Cr 1993 

 

£ETWSEN s 

LC. icrisirna Nurthy, 5/0.11. C. Jana3;i 
RanaLah, aged about 64 years1Cr.I 
Mmcli Pandit (ãetd), Labour teltare 
CrgQn±catiOn nigh School, Talupur, 
rellore District, 

AUD 

The Welfare Ccun1ssioner, 
Labour Welfare Org&iitation, 
Zendriya Sadan, Sult&a Bazar, 
Ilyderabad. 

J4Omini strative-curn-Accowlts OffLct, 
O/o,Welfare Commissioner, 1Cendriya $edan, 
Sultan Bazar, Hyderabad. - 

3, The Director (Labour Welfare) 
r.anastry of Labour,, •JaiszJ.mer House, 
Nansingh Road, New Delhi, 

6.. The Secretary to Govt.. of India, 
HAnS stry of Labour., Shnn Shakti Hhavan, 

New Lelhi, RESPONDENTS 

REVXEW APPLXCATXON FILMED tJNDR RULE 17 Gr CNF 
(PROC) RUTSS, iS? 

2 ror the reasons state'3 in the accenpanying affil avtt, it is 

respectfully prayed that the Mon'ble Tribunal may 	pleased 

to review its order dated 15-11-96 iii O,A, 1237/93 in the 

interest of justIce and be pleased to .pss such other and 

Eurth€r orcer or orders as the Honbie Tribunal deerns.fit and 

proper in the circumstanccs of the case. 

HWZRASAD 
Dt4641t1999. 

H 
cUr4SEL FOR THEAWPLICaNT. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HWERABAI) BENCH: 
AT HYDERABAD 

R. A. NO. 	OF 1999 

IN 

O.A.NO, 1237 OF 1993 

BETWEEN a! 

n.e. xrislma Murthy 

A N D 

The gcelfare Canmissioner. Labour Welfare 
organisation, Icendriva Sadan,Sultn 
Baz ar, Hyderabad and three others. 

. .,APPLICANT 

I ,14.ç.zcrisba Z4urthy, S/c.N.C.Janaki R-amatah,ged about 64 

years, Gr.X W.ndi  pandit(Retd) i,abour Welfare Orgaflis ation High 

School ,talupur iaellote District, do hereby soienn$.y affirm and 

sincerely state on oath as follows: 

I an E3eponenb herein and applicant in the O.A.Nt).1237/93 and 

therefore well acquainted with the LEtets of the case. 

.1 sutatit that I have tiled 0.h.1237/93 iagrieve& ntatinst the 

2nd RespondenVs letter dt. 19.8.9.3 rejecting niy ciLm for fixation 

of the Seiction Grade pay Scie in the scale of pay1of P.'740-880 

" w.e.f. 1iO-19B0/1i-1982. the Eon'ble Tribunal observed in para No.5 

(page 5 & 6 of the otter dt.15-11-1996 In O.A.1237.93) that at the 
11 

time of argument the learn ed counsel forthe Respondents furnished 

a copy of the O.M. *att4 24-10-18 anel consequent an fixation of pay 

with effectttom 1-1-84 1 had reached the scale of te700 in the 

said Scale.. ?.n error crept in this pan as the Re4ondents had 

mislead the Hon'ble Tribunal by stating that I hadheen drawing 

RsflOO in the Scale of 440-750 w.ef.. 1-1-84 . Th±5LS the travesty 

of the truth as I had drawn Rs.700 in the scale Th.440-750 we.f. 1-1-83 

In 11  
and not from 11-S4. 	fact that .1 had reached Payment of Rupees 

700 in Scale of m.440-750 as on 1-1-83 was not considered and basing 
11 

on the averments made by the Respondents, the contentions of the 

Respondents were recorded: under pan 5 of the judgement which had ij 
 

/ 



gone against ny interest as my pay as to be protectd and refixed 

It is also further sit observed by the ffon'ble Tribunal 

underpara6 of the judgeman.t that 2 had reached the 10th Stage 

w.e.f. 1.1.83 in the. scale cf jay of t.440-750 having crossed 

3/4th span ty.c.f. 1.1.84 when r reached the pa of Rz.700/- the 

respcndentz have failed to hril2g to the notice of this Hontble 

Tribunal that I had reached the pay of }.700/-. ,ven by 1.1.83 

after reac[aj,nci lath stage in the scale of Rt.440-750. Whit facthal 

error could not be high-lighted as the counsel .or the qpplicant 

was not present dtwing tho ccurse of n argumerts. Further the 

respondents in theIr counter contended that I was drawing a pay 

of Rs.440/- as on 1.1.73 'ihidhis also a misleading fact. Infact 

I was 8rawingt.460/- as on 1.1.73 and this basic information was 

not irought to the notice of this Hon'ble Tribunal by the respon-

dents. Correspondingly when the ccmpirtso*' of pay drawn by me 

is taken into account as on 1.1.83 1 was drawing a pay of I.700/.. 

thd this fact was also not brought to the notice 1  of this Hon'ble 

Tribunal. 	- 

4* 	itis further subnitted that the due and drawn statatient 

from January, 1973 onwards were made available to me by the res-

pondents and I had come to know that the figures IEoted  by the 

respondents in their counter are far from truth. 1 Is the documents 

in support of zty contentions have been secured, I chose to file 

this review petition bringing out the facts of the case and the 
11 

errors conitted by the - respondents in bringing n to the notice 

of the Ron4  ble Tribunal.  

5. 	It is further suixuitted that consequent on becc4mning 

eligible for .sele-ction grade in the scale Ps.740-88O, the scale 

which I was drawing i.e. £s,440-750 should have been -reflsed in the 

selection grade and the arrears ought tohave been paid w.e. f. 

1.1.93 'which fact also was not brought to the notice of the Hon'ble 

Tribunal and there was no opportnty for the Hon 'ble Tribunal to 

advert to this subject while passing the orders. 'I 

61 	 It is further subnitted that another gla4ng point that 

Contd. 
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was not brought to the notice of this Honble Tribunal was tough 

the senior scale of 	1640-2900 made effective from 1,1.86. 	It was 

not linpienented hi my case  eventhough I was eligible by that time 

and I was in the post held )y me tifl 30.9.93. 	This fact also 

could not be presented as the counsel for the appliOant was not 

treeent and, w*th the averments made by the respende ta, this Bon'ble 

Tribunal was carried flway and the orders were passes in, O.A.Ro. 

1237/93. 

71 	it is further subnitted that the flon'ble ?flbunai had 

expressed the viett wider para 6  of the judgnênt In  Q.a.No0  1237/93 

that 1 was myself was not ft±*1.aKS definite as to from which date 

my pay was rerSred to, be. revised i.e., whether fnà, 1.10.80 or 

that •j  eQiupletion of Z4  years of service when I wa promoted to 

.j 	Gr.j HindS P andit, I .  was entitled for revision of pay and refixa- 

tion of pay w.e.f. 1.10.80. Hence there Is no ambiguity as far as 

the date of imolenentation is concetned and mv stank contt,nnc+a 
be that I am entitled for the refixation of pay w.e.f.1.10,80 It 

is also fact that I had retired while drawing a scale of pay 

Rs.1400-2600 instead of Us. 1640-2930 to which .1 was rlghUy entitled 

which was denied by the resonduts, 'ZhereThre my claim also sub-. 

Etantiated by tha. fact that 7 trnn c,ntItlaA *r bis V4 --A A. St.... 

. \ oc Rs. 640-2903 at the time of my retiremento  which fact also could 

not be brought to the light due to the reasons ment4anei above, 

The Ron ble Tribunal also observed in piara I of the judge-

meat that npdoctimentin fact of my claims were produced at the 

time of hearing. Xcouid. only lay my hand to cttrtajn documents 

thich were made anilabie to me after I had tecoverd from mental 
-- 	- 	 - 

review petition seeking the review of the juCqewent dt,1S.2.1,96. 

. I further sutmit that as mentioned above the facthil posi-

tion could not brought to the light before the Honb1p Tribunal at 

the time of hearing of the case due to the absence o my counsel, 

resultantly the 0.AJTG.1237/93 was t2isnissed on 15.1k.96, to the 
1 	 C 

detriment of my interest as no justice was done to me in the absence 

Contd, 
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of consideration of the factu-al position inentionád above. 

In the flgt of the, abbyé .subuj zslons, It is iééect.. 
fully prayed that the llcn'ble Tribunal aay be mldSe4 

its order. dt. 15.11.1996 i2 O.Ajfo. 123.7/93, in thbi  interest of 

justice and be pleaset9. to pass such other and furtberordèr or 

orders, as the Hóh"bie ttibwzai deems fit and proper in the 
c1rcumstces of the 

Sworn ond'ignca 

or, this16th day 

of November, 1999 
at Hydarebad. 

sro 'M 

Advocate 

a, 
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IN THE CENTRAL AbMIN1STRATIVE TRiBUNAL: HYDERABADSENCH: 
AT HYDERABAD 

ORiGINAL APPLICATION NOl237-of 1993 

DATE OF ORDER: 15th-N6vember, 1996 

BETWEEN: 

M.C.KRISHNA MURTHY 	 . . Applicant 

AND 

The Welfare Commissioner, 
Labour Welfare Organisation, 
Kendriya Sadan, Sultan Bazar, 
Hyde rabad, 

The Administrative_cum_Accounts Officer, 
Office of the Welfare Commissioner, 
Kendriya Sadan, Sultan Bazar, 
Hyderabad, 

The Director, Labour Welfare, 
Ministry of Labour, Jaisalmer House, 
Mansingh Road, New Delhi, 

The Secretary to Govt. of India, 
Ministry of Labour, Shram Shaktj. Bhavan, 
New Delhi. Respondents 

COUNSEL FOR THE.APPLICANT: SHRI P.SREtRAMA MURTHY 

COUNSEL FOR THE RESPONDENTS: SRI N.V.RAGHAVAREDDY,AddI.CGSC 

CORAM: 

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAtIESHWAR, MEMBER (JUDICIAL) 

JUDGEMENT 

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR, 
MEMBER (JUDL.) 

None appeared for the applicant. Heard Shri 

N.V..Raghva Reddy, learned standing counsel for the 

re;pondents. 
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2. 	The 8
Pplicant has filed this Original Application 

Praying this Tribunal to declare that the order bearing 

No.13(2)/89 dated 19.8.93 is illegal, discriminatory, 

arbitrary, to grant selection grade scale of pay in the 

scale of pay Rs.740_830 effective from 

o 

	

	 l.lQ.Ao/1182 and 

als senior scale of pay of RsJ640_?goo effective from 
in his 

favour, and for a direction to the 

respondents to refjy his scalel of pay and to pay the 
consequential arrears etc. 

3. 	
The Case of the applicant 

is 
that he was working 

as Grade_I Hindi Pandit in the Labour Welfare 
High 	 Organisat0  

School at Talupur, SydaPuram Mandal of Nellore 

District, that the said school was under the Control of the 

1st respondent, that he joined the service 
Hindi Pandit as Grade_li 

on 21.8.61, that We 
as working as Grade_i 

a

t 
Hindi Pandit from 1.10.66 to the date of filing of the 

app1ict10, and that he is due to retire 
3O.g.g 	 effective from 

Pay Commis5 
It is his case that on implementat. 
	of the 0 

	

	 3rd 
he was given the scale of pay of 

instead of the pay of Rs.440_750 to Which scale he was 

le9itimately entitled to, that on account of wrong fixation 

\/ of pay in the lower scale of pay he was aggrie 
	

that he 
submitted a representation to the respondents for 

order dated 

rectification of the mistake, that by the 

11.2.92 CAnnexure_ii, his 
pay 

was refixed at Rs1440/_ in 
the scale of pay of Rs•440_750 thaton impi ementati 

	of the 4th Pay Commission scales effective from 

1 . 1.86, his 

j. 
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rectification of the anomaly, that his claim for grant of 

selection grade was rejected by R-2 by his order dated 
S 

19.8.93 (Annexure I), that the ground for rejection was 

that the judgment kn the T.A. could not be extended or 

applied as per the instructions of the Ministry of Labour, 

that he was entitled to senior scale of pay of Rs.1640-2900 

as per the implementation of the 4th Pay Commission scales 

for Teachers, that there were no further promotional 

avenues to him to higher post, that he stood stagnated in 

the same post for several years, that the Pay Commission 

ecommended selection grade scales of pay to the Teachers 

situated like him keeping in view of the stagnation of the 

employeps working under the respondents, 'without any 
I 

further promotion, that this matter was reexamined and - 

acceplied by this Tribunal in its judgement in TA 106/86, 

that the said judgment has become final, that the 

respondents have failed to implement the said judgement to 

him, and that he has been constrained to file this 

application. 

.4. 	The respondents filed their reply affidavit 

stating that it is not correct to say that the claim of the -

applicant has been rejected by the Addministrative-cum-

Accounts Officer, Office of • the Welfare Commissioner, 

Labour Welfare Organisation, Hyderabad to the applicint 

vide his letter bearing No.13/2/89 dated 19.8.93, that the 

applicant is uncertain as to whether he gets tht selection 

grade scale in the scale of pay of Rs.740-880 either from 

1.10.80 or 1.1.82, that the applicant was granted the scale 
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pay ws again refixed at Rs.2200/- in the scale of pay of 

Rs.1400-2600 effective from 1.10.86, that by the order 

dated 27.3.93 (Annexure-IlI) issued in partial modification 

of the order dated 11.2.92, his pay was refixed _atRs.460/-

in the 3rd Pay Comission scale of pay of Rs.440-.750 

effective from 1.1.73, that on that date he opted for 

Central Civil Services (Revised Pay) Rules, 1973, that 

consequent upon the implementation of the 4th Pay 

Commission pay scales his pay was refixed at Rs.2200/- in 

the scale of pay of Rs.1400-2600, that the appllicant 
a'tk 

submits that the 4th Pay Commission provided 3 selection 

grade scales for Teachers at. Rs.530-630, Rs.740-880 and 

Rs.775-10001  for primary trained graduate teachers and post 

graduate teachers, that he is entitled for selection grade 

of pay in the scale of pay of Rs.740-880, that on 1 26.6.93 

he submitted a representation to R-4 requesting that he may 

be given selection grade pay in the scale of pay 

880 effecti',e from 1.10.80/.1.82, that 23 other employees 

working tinder the respondents filed Writ Ptition 

(No.12295/84) that they were similarly situated like him!, 

that the Writ Petition was subsequently transferred to this 

Tribunal and renumbered as T.A.No.106/86, that on 26.7.88, 

the Tribunal allowed the prayer of the applicants therein 

and directi)ns were e-der-ed to accord selection grade pay 
I.  '-I 

scale effective from 1.8.86, that against the decision of 

the Tribunal, the respondents preferred SLP before the 

Hon'ble Supreme Court of India, that the same was 

dismissed, that he could not approach the Hon'ble Tribunal 

earlier as department took nearly 20 years for 



Of 
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No.7(2l)-E.III(A)/74-Vol.II dated 24.10.78 and submitted 

that the applicant had crossecI3/4th  of the span of the pay 

scale of Rs.440-750, that in the said scale there were 13 

stages and the applicant had crossed 3/4th of the span in 

the said scale and with effect from 1.1.84 he had reached 

Rs.700/_ in the said scale. Thus the respondents èUbmitted 

that there is no reason for granting th! selection grade 

sc!ale of pay to the applicant. 

The applicant has satisfied that he had crossed 

3/4th span of the revised scale of pay of the ordinary 

grade for the eligibility for grant of selection grade as 

indicated in the clarificatory note dated 24.10.78. 

Further, he himself was not definite as to from which date 
- - 

his pay was required to be revised i.e, whether from 

1.10.80 or from 1.1.82. The respondents have given him the 
F- 

beenfit of refixation of his pay on the recommendations of 

the 3rd and 4th Pay Commissions. He reached the 10th stage. 

giving this grade as prayed for by him. With his reaching 

10th stage with effect from 1.1.83 in the scale of pay of 

Rs.440-750 he had crossed 3/4th span with effect from 

1.1.84 when he reached the pay of Rs.700/- 

In view of the above submission, we do not find 

that the applicant had fulfilled the eligibility condition 

for granting the relief as prayed for in this CA. We would 

not have allowed the respondents not to accede to his 

request if he I is similarly placed as the applicants in TA 

106/85 as he had not fulfilled the eligibility condition 

and as the applicant  has not filed any worthwhile document 
4 

to show that he had fulfilled the conditions as stipulated 
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of pay of Rs.380-640 in accordance with the 3rd Pay 

Commission recommendations,  that subsequently the applicant 

made representation flor granting him higher scale of pay as 

in the case of Hindi Pandit Grade-I, that the Ministry of 

ç 	 lailways and Defence conveyed their approval in their 

letter 	No.A-11014/04/86..wI 	dated 	16.12.91 	for 

implementation of the higher scale of pay, that the said 

scale of pay was revised to Rs.l400-2600, tàt accordingly 

effective from 1.1.73 the pay of the applicSnt was refixed 

in that revised scale on the basis. of the recommendations 

of the 4th Pay Commission, that the decision in the Writ 

Petition filed by 23 employees working in this organisation 

is in no Way applicable to the case of the applicant, that 

the decision in TA 106/86 to allow the selection grade 

scale of pay to the said petitioners of different 

categories of Group 'C' and 'D' employees was implemented, 

that among 23 petitioners, none was in the category of 

Hindi Pandit Grade-I, that the Ministry of Labour after 

consulting the matter with the MinistA 
rV of Finance conveyed 

their approval to the effect that the decision in TA 106/86 

shall be implemented only to the petitioners in that TA, 

that accordingly the applicant was informed vide letter 

No.13(2)189 dated 19.8.93, that the applicability of senior 

scale of pay of Rs.1640_2900 or otherwise to the applicant 

will be finalised shortly, that inasmuch as the applicant 

has not made out any claim for admission of the original 

application 

5. 	
During the course of the arguments . the learned 

counsel for the respondents furnished a copy of the Oil 

& 
t 	

C 
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in the Memo quoted above, we are satisfie(Othat the action 

of the respondents rejecting his claim is in order. 

8. 	In that view, we find no merits in this OA and 

accordingly it is dismissed. No order as to costs. 

/ 

.......... 
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